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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, @
PRINCIPAL BENCH, NEW DELHI
IA No. 389/2025
In
MA No. 147/2024
In

Original Application No. 132/2023

In the matter of:
Sh. Gaurav Bansal ...Applicant

Versus

Govt. of NCT of Delhi ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DELH! POLLUTON
CONTROL COMMITTEE WITH RESPECT TO THE ORDER
DATED 21.05.2025.

I, Dr. BMS Reddy, Sr. Environmental Engineer, Delhi Pollution Control
Committee, 2" Floor, Vikas Bhawan-II, Civil Lines, Delhi- 110054, do

hereby solemnly affirm and state as under:

1. That, I am working as Sr. Environmental Engineer, Delhi Pollution Control
Committee and am conversant with the facts of the present case on the basis

of record maintained by Delhi Pollution Control Committee in its ordinary
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2. That, this Hon’ble Tribunal lastly took up the matter on 21.05.2025 and

pleased to pass following directions:

.8 A perusal of the 14 reveals that Jirst prayer is to withdraw the
show cause notice dated 17.04.2025 it is already observed above that
reply to the show cause notice has been filed by Northern Railways on
09.05.2025. Hence, DPCC will take 4 decision in accordance with
law within a timebound period as directed above. Hence, we do not
Jind any good ground to grant the prayer made in the prayer clause |
of the I14. However, DPCC may respond to the other prayers of the 14
within Jour weeks.

3. That, following is the action taken by DPCC subsequent to report dated

14.05.2025 filed before this Hon'ble Tribunal:

(a) Northern Railways submitted its reply regarding discharge of waste water
without requisite treatment and operating without Consent to Operate on
09.05.2025 and 30.05.2025, which is as follows ;

(i) As far as issue of discharge of waste water without requisite treatment
is concerned shed has already modified its ETP of 60 KLD capacity
on 07.02.2025 (As per DPCC recommendations) and all the
parameters of discharge effluent after treatment are well within
prescribed range. ETP of the shed has been functioning properly since

/‘6@ AR Y""‘\\ many years and effluents are being discharge/reused only after proper
o AW - . . .
B w ) requisite treatment of effluent. Further it is also informed that majority

LY

P;\ﬁ *‘\ treatment through ETP. Thus shed is discharging waste water after

Lt L
R AR
el o
S \é:‘/ 96% of the manpower of the shed is mainly available in day and
L Ny
{.J % “jbj}ﬁ_ é‘}{: ~

b evening shift. Thus load on toilet commodes 1s miniscule only urinals

of the activities of the shed are accomplished during day time only.

remain in use during day and evening time only. Further as advised
during DPCC's inspection dated 18.12.23 work of mstallation of STP
of 100 KLD is in full progress as almost 80% of the work has been

completed and concerned civil engineering authority of railway has
t

H
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informed that testing, commissioning and handover of STP will be
completed by 15.05.25.

(ii)In this notice it has been said that shed has been operated without
consent under Water and Air Acts. In this regard it is submitted that
this shed was awarded CTO certificate on 30-04-2007 with validity up
to 11.03.2009 under Orange category. After that a lot of efforts have
been done for the renewable of CTO (consent to operate), summary of
which is as under:-

» Tughlakabad diesel locomotive shed initiated process of
renewable of CTO (consent to operate) on 06.09.2014.
Common application for CTO along with all documents was
submitted in DPCC on 18.05.2015 alongwith demand drafts of
Rs. 23,10,100/-.

# Diesel locomotive Shed further applied for renewable of CTO
on 03.01.2022 on DPCC on line portal- However no adjustment
of already paid fee of Rs. 23,10,100/- was found on portal.

» On 20.09.2022 asset value of Shed was revised from 214.83
crore to 34.09 crore by deducting total land cost.

Copy of the reply dated 09.05.2025 and 30.05.2025 submitted by

| Northern Railways is enclosed herewith as ANNEXURE-1 (Colly).

5 ( '){_ljhe Railway officials also met with DPCC officials on 30.05.2025 and

requested for resolution of the long pending issue so that they can submit
apphcatlon for CTO without further delay.

: (c) DPCC issued a letter on 09.06.2025 to CPCB for Clarification regarding

con51derat10n of reduction in capital investment of Railways/other govt.

" agencies w.r.t. obtaining consent from DPCC, Copy of the letter dated
09.06.2025 is enclosed herewith as ANNEXURE-2.

(d)In reference to the letter dated 09.06.2025 issued by DPCC, Central

Pollution Control Board vide letter dated 07.07.2025 referred the matter
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to Ministry of Environment, Forest and Climate Change-GOIL. Copy of

the CPCB letter dated 07.07.2025 is enclosed herewith as ANNEXURE-
3.

(e) A meeting was taken by MOEF&CC on 16.07.2025 to discuss certain

issues raised by various Pollution Control Boards/ Committees. During
meeting issue in hand i.e. “Reduction in Capital Investment” was also
discussed in the agenda and record of discussion dated 25.07.2025 is as
follows:
“The Representative from Delhi sought clarification regarding the
consideration of capital investment reduction. However as per the
DPCC, the matter is sub-judice, therefore, it was not taken up Jor
discussion.”
Copy of the minutes of the meeting dated 16.07.2025 is enclosed
- herewith as ANEEXURE-4.
(f) That, earlier, SCN for EC @ Rs.40,000 per day (Rupees Forty Thousand

per day) for causing damage to the environment by way of discharge of
wastewater without requisite treatment, and also operating without
Consent to Operate under Water and Air Acts was issued on 17.04.2025
and directions under section 33 (A) of the Water Act (Prevention and

Control of Pollution) Act, 1974 to Northern Railway on 17.04.2025, for

@ARNesswy compliance:-

N ;

ﬁ\“ﬁ ?R"‘” .k\ That the addressee shall ensure installation & commissioning of

\W“" %‘3‘\&’ | the STP by 31.05.2025. |

%@%ﬁ.ﬁ“‘ Qﬁ-ﬁ? That, the addressee shall apply for CTE (Consent to Establish) &
CTO Consent to Operate) by 31.05.2025.

“orn. o8 ¥

(g) The reply submitted to the Show Couse Notice dated 09.05.2025 found

not satistactory. Therefore, DPCC issued an order for imposition of EC of

Rs.2,06,00,000/- (Rupees Two crore six lacs only) calculated @
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Rs.40,000 per day (doubled as unit is operating without CTQ) as the
activity falls under Red category, from the date of first inspection
Le.18.12.2023 til] the complete compliance is achieved w.r.t installation
of STP i.e. 15.05.2025 for 515 days. The quantum of EC ig as per the
DPCC Policy dated 30.3.2022. Further, the unit has been given a final
opportunity to apply for CTO with full applicable fees and requisite test
reports within 15 days. Copy of the order dated 21.08.2025 is annexed
herewith as ANNEXURE.S, |

4. That with respect to prayer (b) of the IA No. 389/2025 in MA No. 147/2024
in OA No. 132/2023, answering respondent is duty bound to process and
examine the application for consent as and when the same is filed with all

requisite documents and test reports.

5. That with respect to prayer (c) of the IA No. 389/2025 in MA No. 147/2024
in OA No. 132/2023, it is most respectfully submitted that the show cause
notice dated 17.04.2025 attained finality when the final order dated
21.08.2025 (Annexure-5) was passed.

6. That this Hon'ble Tribunal in State Pollution Control Board, Odisha vs M/s
Swastik Ispat Pvt Ltd and Others on the issue of levy of environmental

';Q;Q‘E;mages charges by SPCB, held as:
s i% ;3):,@-\‘-.‘“%

“45 It is evident from the above Jacts and the reasoning that there
Was actual levy of penalty or damages by the DPCC and 21 204

. SCC OnLine NGT 13. it was in consequence of such imposition of
"j“pehally/damages that the Units were called upon to furnish bank
L éuamm‘ees Jor granting of consent. In other words, bank guarantee
T LU T s required to be furnished in furtherance to the imposition of a
penalty or damages in_that case. It was not an act de hors the

imposition of penalty and had the element of punitive action. In the




consent to them on certqin conditions, none of which is punitive, They
squarely fall within the power of the Board 1o prevent and control
pollution in consonance With the scheme of the Acts concerned. T, hus,
on facts, the Judgments of the High Court in Splendor (Supra) do not
have any application to the present case. In any case, we gre of the

@ court or tribunal would be whether the action contemplated is penal
or compensatory. This issue shajl have to be decided with reference to

Jield, then it wip necessarily  be  beyond the purview  of

ent in CA No. 757-760/2013 titled as “D.P.C.C vs Lodhi Property
- Ete.” on the principal of “Polluter pays Principle” and power of

ards/ Committees to levy of environmental damages charges held
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furnishing bank guarantees as an ex-ante measure fowards potential
environmental damage in exercise of powers under Sections 334 and
314 of the Water and Air Acts, ...

8. That, in view of the above, the present action taken report may kindly be

/é/ m_@,/»

DEPONENT

taken on record,

VERIFICATION

I, the above-named deponent, declare the contents of the present affidavit
are true and correct to the best of my knowledge based upon the documents and
records available in the office and nothing material has been concealed

therefrom.
Verified at New Delhi on i_ﬁis?ﬁﬁ’ayz&%eptember, 2025.

DEPONENT

ATTESTED

NGTAME—SLiC

(DELHI INDIA)
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Northern Railway - Diesel Locomotive Shed
Tughlakabad, Mew Delhi -110044,

E-mall-stdmetikd @agmail.com, Fax- 0611 -26360671

{Upgraded IMS Certified) .

V}/ y? 09.05.2025

5r. Environmental Engineer MW\' mib /
Defhi Pollution Control Committee | Uf ]/ t(
P W ot
U
#

No- DSL/TKD/Consent/2024-1/corresp

3" Floor Block-1 DMRC 1T Park
Shastri Dark Delhi-110053

° | oW s
Sub: Show cause notice for imposition of Environment Compensation (EC)-reg.
Ref: i) Letter no- F. No. DPCC/CMC-II/NGT/OA N0.132/2023/773, dated: 17.04.2025 Q‘?)\* o
ii} Letter no- DSL/TKD/Consent/?.Ozﬂpllcorresp, dated: 29.04.2025 \q:\c’é\/

in reference subject above, it is Informed that letter under ref-{i) was received in Diesel Locomotive Shed
Tughlakabad {TKD) on 28.04.2025. Further vide ref (i} it has been proposed to levy environmental
tompensation for way of discharge of waste water without requisite treatment and operating without CTO
since date of first inspection till compliete compliance achieved. As an interim reply vide ref (i1}, it was
reguested to DPCC to visit TKD Shed for joint inspection of working status of waorking status of ETP and
-brogress status of STP. However, visit from DPCC could not be possible so far.
Ulese! Locomotive Shed Tughlakabad is an important locomotives maintenance unit, where 329
lotometives are maintained. These locomotives share almost 40% load of trains of Delhi Division. At any
point of time almast 300 trains (goods and passenger trains) remains in operation through locomotives of
. this shed. This shed operates in highly environment friendly manner.
Almost all the roofs of shed covered with solar panels producing electricity almaost equal to power
requirement of the shed. This shed has developed a green patch of almost one hectare of size of full length
trees in last five years. Further against DPCC's concerns regarding discharge of waste water without
requisite treatment and operating without Consent to Operate, it is submitted as below:

1. As far as issue of discharge of waste water without requisite treatment is concerned shed has
already modified its ETP of 60 KLD capacity on 07.02.2025 {As per DPCC recommendations) and all
the parameters of discharge effluent after treatment are well within prescribed range. (A copy of
latest test report attached as Annexure 1), ETP of the shed has been functioning properly since many
years and effluents are being discharge/reused only after proper treatment through ETP. Thus shed

. is discharging waste water after requisite treatment of effluent. Further it is also informed that
majority of the activities of the shed are accomplished during day time only. 96% of the manpower
of the shed is mainly available in day and evening shift. Thus load on toilet commodes is miniscule.
Only urinals remain in use during day and evening time only. Further as advised during DPCC’s

, ? 2 ( C /L( %7’ f?e;hf Pouuuoizfi?ﬁigxgziﬂ

i - \
B 05|21 1_"3’%{3&

File No. DPCC/(10)(10)t99)/Leg-23 (Computer No. 188622}

enerated from eOffice by DINESH JINDAL. LO(Legal Cell), LAW OFFICER, DEELHI
P _

92025 04:20 pm
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inspection dated 18.12.23 work of installation of STP of 100 KLD is in full progress as almost 80% of

that testing, commissioning and handover of STP will be completed by 15.05.25 (Annexure {l}.
in this notice it has been said that shed has been operated without consent under Water and Air
Acts. In this regard it is submitted that this shed was awarded CTQ certificate on 30-04-2007 with
validity up to 11.03.2009 in orange category. After that a lot of efforts have been done for the
renewable of CTO (consent to operate), summary of which is as under:-
(i) Tughlakabad diesel locomotive shed initiated process of renewable of CTO {consent to
operate) on (06.09.2014. Common application for CTO along with all documents was
submitted at enquiry counter on 18.05.2015 (Receipt of which is attached as Annexure Hi}. In
this regard demand drafts of worth of Rs. 23,10,100/- were also deposited at DPCC, details
of which are as under:-

the work has been completed and concerned civil engineering authority of railway has informed

i $1.No. | DD No./ Date Amount of Rs, Reason Bank’s Name
642532 dated 02.03.2015 | 12,00,000/- - Renewsl Charges for CTO for | State  Bank of India
06 vyears {March 2009 to | Chandani Chowk, Delhi.
. March 2015)
642533 dated 02.03.2015 | 10,00,000/- Q-
Advance charges for CTO for
05 years (March 2015 to
! March 2020) R
| 642534 dated 02.03.2015 | 10,000/ Advance charges for —-do—-
? hazardous waste _
642535 dated 02.03.2015 | 100/- Charges for the (70 -~
‘ appli¢cation form
645617 dated 01.07.2015 | 1,00,000/- Balance Fee as per DPCC T )

Directions

After submission of fee and CTO application Diesel locomotive shed Tughlakabad didn’t
received CTO certificate. For this shed did various communications with DPCC on 09.09.2016,
12.04.2017, 11.05.2018, 04.05.2020, 17.06.2020, 10.07.2020, 11.09.2020, 16.10.2020,
13,11.2020, 08.12.2020, 17.12.2020, 19.01.2021, 05.02.2021 for providing certificate of CTO.

{Annexure IV/a-m}

(i) Ultimately an email was received from DPCC on 10.03.2021 (copy aitached as Annexure V)
mentioning that consent fee paid along with the application during 2015 has been
considered till May 2020.

(i) During audit, on 28.06.2021 Indian Audit and Accounts Department raised the issue of non-
receipt of CTO instead of submission of fee of Rs. 23, 10,100/- on 28.06.2021 (Annexure

Vi/a-b).

(iv) Diese! locomotive Shed further applied for renewable of CTC on 03.01.2022 on DPCC portal-
‘Online Consent Management & Monitoring System’ {Annexure VIlfa-e). However no
adjustment of already paid fee of Rs. 23,10,100/- was found on portal.

(v} On 20.09.2022 asset vaiue of Shed was revised from 214.83 crore to 34.09 crore by
deducting total land cost and DPCC was communicated accordingly.(Annexure Vill}

H10){99)/Leg-23 (Computer No. 188622)
ice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01,09/2025 04:20 pm
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: - ' Ansroord= 1~
i :

T ENVIRO TECH SERVICES.PVT. LTO.

Ao Analybioad Lolorsdsry
ETS-1AB

_ {A GOVERNMENT APPROVED LAB) .
,_ Flot Ne, 1/32, §.8. of G.T. Road Industrial Aroa, Ghazlabad (U.P.} - 201001
semali s otslab2012@gmail.com. | Webslte : wwavatslabin .| Ph. 8911516076, 9811736063

T

TC-15390

e sogtem

TEST REPORT ,
" ULR.NO.TCI53802500014083F | DATE QF REPORT: 66.022025
_ WASTE WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer . 3 Mg, D-TECH SOLUTION

D-411, STREET NO-4 SWARQOP
- NAGAR, DELHI-110042

TEST REFORTNO:  ETS/1108-3/00212025 -

"Date of Sam“psn Recelvod

Samy 2 01.02.2025
Analysls Start Date 1 03.02.2025
i Analysis End Dato P 06.02.2025 _—
¢ o Sample 1D No 1 1108-3 ‘ ’
; %Sam;ﬂlng Dona By :. BY CUSTOMER ‘
3 Sampling Doseription ¥ AFTER TREATMENT = o I
; :

Sempling Losation | ET.P-OUTLET {DIESEL LOCO SHED TUGHLAKABAD, NOTHERN
: RAILWAY, TUGHLAKABAD, DELHY)

H

; Sanple 'Qu;fntlty .20 .
Packing Gondition ! SEALED
L Packedin | i PV.C.CANE. ,
S T Tost Paramater “Unit Result |  SpocificationiLimit Test Mothod
b Ne ' {As per CFCB)
P nland Publlc
{ : . Surfaco Water Sewars
{1 1pH. . 7.68 6.5-9.0 55-9.0 | APHA 4500-H+
; 2 Tolal Dissolved Solids (TDS) o/l B5B5.1 21a0° Mot 8pecified | APHA 2540-C
3 Total Suspended Solids,(TSS) mg/L. 26.7 100 600 APHA 2540.0
: 4 - | Qil& Grease, (CRAG) mygil 8.4 1G 20 APHA 5520-B
= | Biological Dxygan Demand{BOD27°C) mg/l 10,2 a0 350 1S: 3025 (Part-44)
;6 Chemical Oxygen Demand, {COD) mgft, 808 250 ] Not Specified | APHA 8220-B

Noter

L The results indicated o

Farmat No ETSRAB/TR.10, Issus No. 05, Dets 01.04.2012, Amd. Na. 04 D

1 Test roporty witheut E'TS LAD LOLOCGRADM wre ot tanat Iy aar aberntary, -

he i y refier to th texted samples and thied apotieable purameters,
LhNe complaint w1ff be entertalned if recebved iter 7 duys ot fxyue of {est roport,

4. Dur Hability s ffmited 10 Invoice vatue nnly.

3. The sarmple xhall be deatroyed afrer 15 duys % Blolopical / Perivhubie §

&, This test repart
it

B N S

C3hell not be gsedd b any odvertislag media ne ax eviden

4

werrrind of Test Report® s

For Envirg Tech Sarvices Pvi. Ld,

| Aﬁmmﬁh | |

ate 01,04 2018

amiple slall be destroyvd bfedlately ufter basts of test repart,
re In th cacel of Luw without prisrwelites perminiaa of the laborstory.

ife No. DPCC/(10)(10}(39)/Leg-23 (Computer No. 188622}

enerated from eOffice by DINESH JINDAL, LO(Legal Ceil), LAW CFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/09/2025 04:20 om
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R*{\mxw\ﬁ, ST

feoy ‘ . 'NORTHERN RAILWAY
S e | Offies of the-
. Divislonal Raliway Manager

Slale Entry Road, New Dalhl

™

 Filé No. 1282501 87203426 Wiy
Dalsi21,04:2025 B

ST T SrDMEIDSUTKB(D} T o .
ci. T Tughlakabad 110044

, Sub:- Installation of sewage- ireatiment: plant: capaclly 100-KLD and two rain: water.
g - harvesling plants-capacity 20 cum I Dless! Shed Tughlakabad in the sectiop of
' SSEMPfMITKp'ﬁnﬂa&AQENIHNZM - o

-

sﬁ‘ ' | Rof:- Yourlotter No.DSL/TKD/MWPIDRM/STP/2023-24
' -LOA DELHI DIVISION ENGE »Nn’i}ét.ma:iza-m’dated.o?.ﬁ&'zdﬁ

) . . In"mfarence to ubova, the subject work was awarded to' agency (M/s Blue

P ffﬁfa_ig-;ﬂ_ﬁfe,c?wvsé_mségg PVt Ltd, on 07.08.2024 The stifitated.data for complation of the
A R Work Is 07:02.2025 fuither DOG has been exiended upto 31.07.2025. As this work Is
t LF - Wolk waste: management: and environmenta) sustalnabifity at Diess| - shed
L - Tughtakabad. As' reported by §lte .englnoer ta ‘agency Work Is In progress at afte.
Nz wWichewasfolows: o |

» Foundalion fofplacsmantof STP plant s easted

il ve «Rf foundation of Collacted thamber & teatied water. chamber is
T . -complated . ' '

o ~2 Gonstrustion. of . side walla of ‘collection chamber and’ freated water

o :chiamberis in progréss. a

7 " # Delivery of 8T P-equipment is done

v * Installation 'of pre-fatiicatéd STP unlt is 1h prograss

- v Testing: Commissioning & handaver will be complated by 15.05.2005
Pl . The wiork-I6 delayed dtis NGT ban in winter. petiod & shartage of skified workers at

At g locatlon of STPforsmgoth operation for this tacllty, :

“ 3 ' . ‘ . ) E?&of‘ u?.#. ,
I N T L _ . SrDivialonal Engineer-v
. L T Northern Raltway, Dalhi Division
3 -» : s : s - . .
¥ ’ i
‘
| ) = 5.

File No. DPCC/10)(10X99)/]eg-23 (Computer No, 138622)
Generated from eOffice by DINESH JINDAL, LO¢Legal Cell), LAW OFFICER, DELHI POLLUTIGN CONTRGL COMMITTEE on D1/09/2025 04:20 pm
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ENQUIRY COUNTER

.New Enquiry Counter Ref. No : DRCC/EC/2/
« : . : 1/2015/10854
' Engulry Counter Submissian Date: 18-05.2015 !

Date of Manual Application : 18-05-2015
Cell Name: CM¢
Application Type : Common Applicatio

Application Mado : manual
Category/Consent For: Orange / Renewa)

COMPONENT:
Activity is per Dpee categorization ; ;

User Namo : dleselshed -
Passwaord ; xisavejx9g
Name of the unlt: DIESEL LOCO SHED ¢

B Address of the unlt : Northen Rallway Tu fakabad
Industﬂ:ﬁ Area / Non Industrial Area 7/ Y

e

3

¥é

of Pollution) Act, 1974 and Under Alr
Peliution) Act, 1981, as amended

o + Autornoblle Servicing And Re
vity iinked to 1 Industrial Units {Oghe'r than Health Care Establishments)

CAvnianes

View Accepted Application Details

" Redevelopment Aren VO Industrial Area ==« Commerclal

District / Plncode : SOUTH WEST / 110044
- ( !’hqne Number / Fax No.: 26360671 |
Applicant s/Atl:'thorised Ferson sN:;tgie?.: 9717631‘4’:05
E-mall of Industrial Unit/HCU srdmetkd@gmall.com
. Websita ; .
FAN Number (Intome Tax Dept.) .
Payment Moda : Demand Draft

[sls] . ‘
Submisslen Db No. DD Date ' DD Bank Name
Date i ]
18-05:2015 542533 02-03-2015, .  SBI BANK
18-03-2015% £42532 02-03-2015 SBI BANK
Total ‘

‘Encfosure' with applieation ;
cumeants Enclosed -

bk L L LT -ivali""‘"

¥

n for Consent Under Water {Prevention and Contro}
{Prevention and Control of

Actlvity as per affidaviy ; MAINTENANCE, REPAIRING AND WASHING OF DIESEL ENGINE AND ITS

palr Station With Washing Activity

DD Amount {In Rs.)

. Certificate from Chartered Accountant for Capltal Investment (w.r.t. column 5 of consent fcrfn)

Copy of CGWA/DIB/DC Permission/ Reg%stratien._
Capy of Water Connection, Incase aof Municipal Supply.

o

1

2:7. iy of certificate for connection of discharge of total effluent / sewage Into conveyance system.
5 ;

4

in case the unitis Petrol Pump cum Service Station thenfollowing documants are requlred: {a)
Sanctiohed Bullding Plan (DDA / MCD) (b) Approved Layout Plan (DDA / MCD) (c) Allotment letter

A

/ dealership with one of the four National Gl Companies lLe., Indlan Qil Company, Hindustan

Petroleum, Bharat Petroleum and 18P, (d) Letter-from Oli Company that dealershlp agreement |5

valid as on date

1n case the unlt |s Restaurants or Eating House then following documents are requlred § 8)
Licence from Local Health Autheritles { NDMC / MCD / Cantonment Board) b) Ucence from Delhl

6.

pollce under Delhl Eatlng House Registration Regulations, 1980),
7. Manufacturing process In detall with flow chart
3.

Nolse Monitoring Repart. Latest Nolse Monitoring Repert Not more than six months old, from the

date of submission of the consent application, if applicable
g, Original/Copy of previous consent order

10. Proof of CETP Membership In the name and address of unit, if applicable.
" 11, Appiication Form-(Print of Online Submisslon Form)

Adeaquacy raport of ETP (fresh In case of Stainfess Steel Pickiing and not more than five years
old from the date of submilssion of the application in other cases), If applicable

12.

Adequacy report of ECS, (fresh In case of Stalnless SteeBPickiing and not more than five years

622)

mjsslon of the application In other cases), If applicable

Fte No. L GIRLANOIPLE SR A SUETS

" . Yas/Ne

R PR

'R

ne

&

1,000,000.00 }
1,200,000,007
2,200,000.00:

Yes
Not Anplicable
Not Applicable
Not Applicable

Not Appiicable

Not Applicable

Yes
Hot Applicable

. Yes
Not Appligable
Hot Applicable

Not Applicable
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= T

Naw DSLTRIIConsent/2014/ HCorresp,

The Member Seeretary,

Delli follution Control Committce,
I Finor, LSBT, Bulldiug,
Ivnshimie Gate, Delhi =110006

A, bl bt Sl 002
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4 &

Narthern Raflway b '
r hed
o BT Yo
r 7 . -
;{ﬁ- }ﬁ&’ ' {5
! A ME&MJ;
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3
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&

. % ‘f. }. .1;‘-‘(&1- v
MR e

T ugltmk!ﬂbad, New Dellid
Date:08,09.2016

/
-

Stthr- Consent o operate BTP nt Northers Ruflwiy Diesed Shed, Tughinkald.

Kely -

L)

With reference 1o

T Al Diesel Shed, TUGHLAKABAD
Re, 1,200,000/

Balance consent fee !

{1y Your ofMice Enquiry Counter Ref, No, -
til} Your office Enquiry Counter Ref, No, -
Diesel Shed TKD lotier No,
{iv) Diese! Shed TKD letier No,

DPCCIECI22/2015/10854 dated 18.05.2015
DRCCIEC/514/2015/10889 dated 22.05.201 5
- DSL/TKD/Consent/2014/ 1/Corresp. Dated 06.07.2015
- DSL/TRD/Consent/2014/ Corresp, Dated 17.07.2015

t

RIT11IT1 T

. . A Y L. » 2 - ] +
{i) above, this office has sibmifted ain application for obtaining consent for operation of

and submitied Rs, 1,000,000/ vide DD No. 642533 dated] 02.03.2015 and

vide DD No. 642532 duted 02.03.2015,
0,000/ was submitied vide ref. {(ih
- Rsc LOQBU0/A by DD No, 645617 dated 01.07.2015 vide ref (jii). -

above by DD No. 642534 dated 02.03.2015 aud

Submijssion of photographs of display board was done vide leiter mentioned at yef (iv).

~ Till date consent ias not been

grastled by the DPCC to Divsel Shied, TKD for operation of TP,

I view of above you nre requested to king Iy Isstee consent for operation of ETP at Northern Railway

Invael Shed, Tughiskabad,

With Thanks.

¥+

Dia= As Above

-,

File No. DPCC/(101(10)(99) 7Leg-23 (Computer No. 188822) A
Generated from eCffice by DINESH JINDAL, LO(tegal Cell), LAW OFFICER,

-
t

t.!* o O]
aumwwii?mja{.?‘_} o
NJRIy,, Dicsen Stard Togiar alindd,
T ew Dottt 113044

BELHI POLLUTION CONTROL COMMITTEE on 01/09/2025 04:20 pm
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: e - Avwvasgwns --'\\f,h
Northern Rpibgte '
{ 1 . {

. * N .ﬁ‘\&““ &1}& . + o ) i
ey DRLATR s Fresp. &y X, Diesel Shed Tughlakabad, New Delh
Nua i)}ilﬁQ\D!Cunscny‘lm%i‘i!Corrtsp ‘i? G aood, ew B
The Member Seeretnry, . “ i ?-"i;z ol Sl '
Delil Polluion Control Committer,

S Flooe, 180T Buitding,
Kastnnivd Gate, Delhi 110006

REMINDERS2

Subte émxsem tu operate ETP nl Northern Rallway Diesel Shed, Tughlakubud,

Aef- {1 Your oftice Enquiry Counter Ref, No, — DPCC/EC/2/2/2015710854 dated 18.05.2015

’ i) Your affice Enquiry Counter Ref, No. - DPCC/EC/5/472015/10889 dated 22.05.2013
(i) Diese! Shed TRD letter No, - DSLITKD/Consent/2014/1/Corresp, Dated 06,0720 15

" (iv) Diesel Shed TRD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

¥

FhERR RN

With reference to (1) above, this office has submitted an application for obtaining consent for operation of

BT at Divsel Shed, TUGHLAKABAD nnd submitted Rs, 1,000,000/- vide DD No, 642533 dnted 02.03.2015 and
B, 1,200,000/ vide DD No. 642537 dated 020320135, B

Balance consent fee 10,000/ was submitted vide refl (i) nbove‘hy‘DD.No. 642534 dated 02.03.2013 and
12<.-1,00,000/ by DD No, 645617 dated 01.07.2Q15 vide ref (i),

Submission of photographs of display board was done vide letter mentioned at ref (V).

711t date consent has not been granted by.the DPCC to Diesel Shied, TRD for operntion of ETI.

In view ol above vou are requested 1o.kindly issue consent for operation of ETP at Northern Raitway
Dirsel Shed. Tughtakabad, . ' .

With Thanks.

> ! . 5
' . DMEDSLAYD
o o : DR E Digsah
. bovi 4 . . L . N.R;f.. 0k - a. Sl betifoeabs
11\~ As Above . . . BiEW Daln 115 4

ile No. DPCC/{10X10){89}/Leg-23 (Computer No. 188622)

enerated from eOffice by OINESH JNDAL. LO{Lega! Cell}, LAW OFFICER, DELHI POLLUTICN CONTROL COMMITTEE on 01/09,/2025 04,20 pm
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Rt DSLITKD/Conssat/2014/1/Catresp.

-

The Member Secretary,” .
~ BeiliPollution Cantrel Conymitleg, °
; - 4" Floos, LESDUT. Building,

- Kastinied Gate, Delhi~110006

*

Morthern Raihway

.

REMINDER-3

Subi~ Consent to aperate ETP at Narthern R.’lﬂi\';}; Diese! Shed, Tughtakabad,

Ref: - (1) Your office Enquiry Counter Ref. No, - DPCC/EC/2/2/2015/10854 dated 18.05.2015
(ii) Your office Enquiry Counter Ref, No. - DPCC/EC/5/4/201 5710589 dated 22.05.2015
¢+ {if) Diese! Shed TKD letter No. - DSLITKD/Consent/2014/1/Corresp. Dated 06,07.2015
tiv) Dicse! Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp, Dated 17.07,2015

. EISEP N . A
“‘“"“% " With reference to (i) above, this office has sebmitted an application for obtafning consent for aperation of
VT a Dissel SHed, TUGHLAKABAD and submitted Rs. 1,000,000/- vide DD No, 642533 dated 02.03,2015 and
R 1.200.000/% vide DD No. 642532 dated 02.03.2015." . E h B
Balance consent fec 10,060/- was submitted vide ref, (ii) above by DD No. 642534 dated 02.03,2015 ant!
R3..1.60.000/- by DD No. 645617 dated 01,07.2015 vide ref (iii . C _ :
i Submission of photographs of display board was done vide letter mentiodad at ref {iv).
Till date consent has ot been granted by the DECC to Diese} Shed, TKD for operation of ETP. :
b " Intview of above vou are requested to kindly issue consent for operation of ETP at Northern Railway
£ .ol Shed. Tughlakabad. : ‘ : ' o

With Thanks,

2 . E’J";\-nf‘ss Above

e No. BPCC/(16)(10)(29}/Leg-23 (Computer No. 182622}

-

-

enerated from eOffice by, DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTICN CONTROL COMMITTEE on 01/09/2025

04:20 pm
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- , Anviarung ‘U/CL

I s T Y,
1 . NPT NCRER T Du‘!lﬁlng, . g o
i Kashmir: Gate, Dethi 110006 N
4 s
‘ REMINDER-4
Sub:- Consent for gpcmtioh E)fET‘ at Northern Rn’ihvzty Diescl-Shcd, Tughlakabad,
] naui " - : 052015
e (i ffice Enauiry.Counter Ref. No. — DPCC/EC/2/2/2015/10854 Dated 18.05
et ((ili)) \';%T;gff;:c Engu;:?; Counter Ref, No, — DPCC/EC/5/4/2015/10889 Dated 22.05.2015
- (iii) Diesel Shed TED letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015
{iv) Diesel Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015
) With reference to (i) above, this office has submitted an application for obl.ﬂining consent for "
operation of ETP at Diesel Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fee submitt
are detailed below: . : -
If’;. . DD pertienlars - Reason Period
. . DD No. 642532 dated 02.03.2015 for ’ 2009 to March
’ ! Rs. 12,800,000/ ( Twelve Lakly Renewal charges for consent to March 22 Sto %
’ BT 06 years x 2,00,000/- (As per the DPCC fee operate 201
' o ‘ stricture —
Lt . DD Tr;';°~1%“33%%3?‘?%?;-?3?:)5 for Advance charges for consent to fi romMMﬂf; 5255 to
b 3 L] - 3S ; Pt
% 05 years x 2,00,000/- operate ars
' - , Advance charges for obtaiping
) - : Authorization for collection/ to Maceh
3 QDR}: Oig g%g?féf;cfrﬁ)ﬁgai%g for Reception/Treatment/T ransports/ March 2%200 acel S
- ' R , to Sterage/Disposal of Hazardous i
o : ¥ waste Tor next 05 years E
4 DD No. 642538 dated 02,02.20135 for Charges for the form “Consent o Form |
- Rs. 100/~ {One hundred) operate” . 1
i {
; 5 PD Ne. 64%;.? \ iioaéc::ga{éj:(}?.ZOIS for .| Balange feq as per DPCC directions | Balance fee for CTE |
Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP. C 4 i}

Therefore you are kindly rcq‘uastecf to issue your consent for operation of ETP at Northern |
Railway Diese! Shed, Tughlakabad, -

L ’ S _. With Thanis) - ~
L o : 'E&%"irxo N

. DIA« As Above .

pr,

z ‘ : 10
lle No. DPCC/(10)(10)(99)/Leg-23 (Computer Na, 128622)

enerated from eOffice by DINESH )iNDAL, LO{Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on D1/69/2025 04:20 pm

Yasegpne  n
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Horthern Ralluay . Dissel Locomnotive Shed
Tughlak ahodd, Hews Dathl 110044,
L py =100 Fax. 01138340071
{Upgreded 1.4 ertifisd)

No. DSL/?‘KD/ConscﬁbET?fﬁt}za-PAR:I"

The Member Secretary,

D}:ihi Pollution Contra] Committee,
4" Floor, LS.B.T, Building,
Kashmir Gale, Delhi -1 tagng

Railway Diesel Shed, Tughlalcabad, N

Refin (33 Your office Enquiry Coustter Ref, No. - UPCCIECIZIZJ‘?_OISMOSSd D
: {(31) Your office Enquiry Counter Ref. No, - DPCCI’EC!SM&OIS/ 10889 B
{ill) Dicsel Shed TKD letter No, - DSL!TKD/Consen!fEGMiVCO
(iv) Diesel Shed TKD letter N, - DSUTKD!ConsenUQOMIHCo

ated 18.05,2015 .
ated 22.05.2015
rresp. Dated 06.07.2015
resp, Dated 17.07.2015

Willi reference to {i) above, this

of]
operation of ETP ot Dicsel Shed, TUGHLAKABAD
are detaifed below; ' .

8

z\?i o DD particulars ¢ty s, Reason © Periad
) DD No. 642337 dated 02.03207% far b et .
.. Rso 12,00,000. { Twelve Lakh) ' “‘Renewa} charges Jor consent to Mareh 2009 to Marel,
1 06 years x 2,00,000/. (As per the DPCC fee. ", operate 2015
: Stricture o _
- : DE? No. 642533 dated 02.03.2015 fgr -1 Advange charges for consent o from Mar'2015 1o
2. Rs. 10,00,000/- (Ten Lakh) o DT operite Mar'2020
Co .05 years x 2,00,000/. S MR ar ]
. ] " 7,7 .Advance charges for obtaining '
) - | " Authdrization for eollection/
3 DDRN{? 0633;534 %al&c{r ?}2@2:;3}13 for Receptio nfl‘reatmgnw:-anspo st | Mareh Zgég éo March
i ’ 5. 19,000/~ (Ten _ ) Storage/Disposal of Hazardous
’ . . ' waste for next 05 years ) _
! “ DD-No. 642535 dated 02.03.2015 for Charges for the form “Consent to ’ P -
. R Rs. 100/- (One hundred) ° . ' _.operate” - orm
5 | DD No. 645617 dated 01.07.2015 for Balance fee a5 per DPCC direetions Balance fee for TR
o Rs. 1,00,000/- . . _
i S, o N - ‘ N ) ] . —MM
Till date consent hag not been granted by the DPCC to Diesel Shed, TKD for operation of ETP,

’f‘hérefnm you are kindly requested to issue your consent for operation of ETPp at Northern
Railway Diesel Shed, Tughlakabad, '

4
e : . I Than

. : ' S E/D KD
Bla- As Above | ‘

P 4

11

: 188522

CC/{103010){99)sLag-22 (Computer Ne. EE on 01,/08/2025 04,20 pm
o o orec Office by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, BELHI POLLUTION CONTROL COMMITTI
nerated from a0ffice '
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s - V1

¥ ive Shed
Horthee: Aailwoy « Des el Loconot
1.910044,
. Tff?ﬁmw'jaﬁg Frx. 011,28 980671
{Upgracted 1115 Certified) .

No, DSL/TKD/Consent-ETP2020-PART

The Member Secretary,

Dellii Pollution Control Committee,
4" Floor, 1.5.B.T: Building,
Kashmiri Gate, Delhi -110006

REMINDER-G

Sub:- Consent for operation of ETP at Northern Railway Diesel Sted, Tughlakabad.

Refr- (D) Your office Enquiry Counter Ref, No, — DPCC/ECH
(i) Your office Enquiry Counter Ref, No, -
(iif) Diesel Shed TKD Tetter No, DSL/TK
(iv) Diesel Shed TKD letter No., - DSL/TK

With reference 10 (i) above, this office has submitted an a

’A"\'ﬂ&&\ﬁ‘\l \U/'f

f2/2015/10854 Dated.18.05.2015
DPCCIEC/5/4/2015710889 Dated 23052015
DiConseny2014/ HCorresp. Dated 06.07.2013
DiConsent/2014/1/Corresp. Dated 17.07.20 i5

pplication for obtaining consent for

operation of ETP at Diesel § hed, TUGHLAKABAD s per DPCC guidelines. Particulars of foe submitted
zre detailed below: '
SIL ' s . .
No 8] 5] particulars Reason Periud
1 DD No. 642532 dated 02.03.2015 for - T
! 1 Rs. 12,00,000/- { Twelve Lakh) Renewal charges for consent 1o March 2009 to Micr
i 06 years x'2,00,000/- {As per the DPCC fec 3 operate 2013
] ) structure )
| 3 ) )
3 ” DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar'2015 to
: 2 Rs. 10,080,000/ ( Ten Lakh) operat Mae2020
, 05 vears x 2,00,000/- . perate arebs
1 , ' . . Advance charges for obtaining
3 | PDNo. 642534 dated 02.03.2015 for | Authorization for colfection/ March 2015 to Marc
2 3 - . Rs. 10,000/~ (Ten Thousan ds). : eccpuonf}" reatment/Transports/ Tagag
: a ! Storage/Disposal of Hazardous e
i . waste for next 05 years
) 4 t DDNo. 642535 dated 02.03.2015 for Charges for the form “Consent (o E N
. Rs. 100/- (One hundred) aperate” Qi
" \ ted 01.07, ; ' . T
? 5 DD No ‘645&]‘?’ ?{?{}?ﬂ(}%}_ 7.2015 for Balance fee as per DpCC dircctions | Balance fee for CTE
A R .

i ;

& Therefore you are kindly re
* *Railway Diggei Shed, Tughlakabad

-

R s B

-

" #
i, %

RITEEES
*
.

SR, L Tl

D/A- A" Above *

12.

k';l Tl N

: m No. 188822) P . Rt

File No. DPCC/(10)(10)(39)sLeg=23 (Computer . ; ST rs008 0020 1

GII rgted from eOffice by DINESH JINDAL, LO(Legal Ceil}, LAW OFFICER. DELHI POLLUTION ‘CONTROL COMMITTEE ¥01 /0 ¢ pm
ene ¢

Till date consent has not been granted bif the DPt‘C to Diesel Shed, TKD for operation of BT

quested to issue your consent for operation of ETP at Northern

B
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I/‘ﬂi \
4 2 ]
. : .
: T Awwewesd 1Y g E.
" (ﬁ' % Horthern Raltory . Dloyel Locomotive Shey
LW 4 Tugiﬂaka!md.lfewDeihl»‘!wﬂM, .
i TR ﬁmﬂﬂﬁmmmwm—m%mﬁ”
m}ﬁ {Upgroded 114 ertitiod) .

Nes DSLITKD/Consent-ETP/2020-PART

The Member Secratary,

Delisi Pollution Control Committes,
4" Floor, 1.5.B,T. Building, ‘
Kashmiri Gate, Delhi 110004 S

REMINDER-8

Consent for speration of ETP at Northern Railway Diese] Shed, Tughlakabad,

Refi~ (i) Your office Enquiry Counter Ref, No, — DPCCIEC/22/2015/10854 Dated 18.05.2015
(i) Yeur office Enquiry Counter Ref, No, - DPCCIEC/S/4/201 5710889 Dated 22,05.2015
(_ii‘i‘_) Diesel Shed TKD letter Nuo, - DSLf]‘KD:’Cunscnt/ZOI4IUCo'rrcsp‘ Dated 06.07.2015
(iv) Diesel Shed TKD letter No, - DSL/TKD/Consent/2014/1/Corresp, Dated 17.07.2015 ’

Snbre

@

With reference to (i) above,
cperation of ETP at Diese] Shed, T
are detailed beloyw:

this office has submitted ana
UGHLAKAB:}.D as per DPC

pplication for obtaining consent for
C guidelines. Particulars of fee submi;'tc{d

I‘S:} DD particulars ) - @, Reason I’erimf
- DD Ne. 642532 dated 02,05, 3015 Tor— ST "
. " Rs. 12,00,000/- (Twelve Lakhy "1 “Renewal chargesfor consent to | Mareh 2009 to March
06 years x 2,00,000/- {As per the DPCC fee i oy operate 2015
o structure ) N I . | H
£ . = 3 ¥
DD No. 642533 dated 02.03.2015 for, . 1 Advance charges for consent to from Mar'2015 1o
2 Rs. 10,00,000/- ( Ten Lakh) - oS i .
0§ years x 2,00,000/. R . operate Mar"2020.
‘ ‘ i 4| “1Advance charges for obtaining e
TP n . | " Authorization for collection/_ )
5 |. DDNo. 6?}%2?4 %atefr (;2.0.;2(31 i5 for Reception/Treatmeny/T ransports/ March 22(1}5 éo March
Rs. 10,000/ ( -0 Hhousands). - Storage/Disposal of Hazardoys 20
‘ ' waste for next 05 years
DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to Fort
o Rs. 100/~ (One hundred) _operate” orm
3 BD No. 645116; 7Id§5¢30%§:07.2_0 5 for Bglance fea as per DPCC directions | Balance fee for CTE

Till date ccmsént has r;at been granted by t]

) ﬁiémf‘om you are kindly r;quasted to issue
Railway Diesel Shed, Tughlakabad, ’
R sy

£ B
; »
H 2
: .

*
v

& A i A
PR

D/A- As Above,

File No. DPCC/{10}(10)699)/Leg-23 (Computer No. 188622}

09,2025
Generated from eOffice by DINESH JINDAL, LO(Legat Cefl}, LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/

1 DPCC to Diesel Shed, TKD for operation of ETP,

-

your consent for operation of ETP at Nonhc;n

-

13

04:20 pm
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Haethern Rellvoy . Dloset Len omotiva Shed
Tughlbokobod, How Dehl 10044, -
A 2m, Fac. 011.20340671
{Uporadad I Certliled)

No. DS LITKD/Consent-ETP/2020-PART

The' Moember Secretary,

Dellti Pollution Control Committee,
4" Floor, 1.5.B.T, Building,
Kashmiti Gate, Delhi -110006

REMINDER-®

v e SRR AT A

Sth:- Consent for operation of ETP at Northern Railsvay Diesel Shed, Tughlakabad.

Ref: - (j_} Your office Enquiry Counter Ref, No. — DPCC/EC/212/2015/10854 Dated 18.05.2015
. (ff? Yqur office Enquiry Counter Ref. No. - DPCCIEC/5141201 5/ 10889 Dated 22,05.2015
(i1t} Diesel Shed TKD letter No, - DSL/TKD/Consent/2014/ 1/Cortresp. Dated 06.07.2015

(v} Diesel Shed TKD letter No, DSUI‘KD!ConscnthOI4/IICorrcsp. Dated 17.07.2015

.% Willt reference to (i) above, this office has submitted pn application for obtaining consent for

eperation of ETP at Dicsel Shed, TUGHLAKABAD as per DPCC guidelines. Particulars of fec submitted
are detailed below: ) ~ ‘

R
-§ o DD particulars Reason Period
DD No. 642532 dated 02.03.2015 for
P Rs. 12,00,000/- ( Twelve Tinkh) Renewal charges for consent to . | March 2009 to March
06 years x 2,00,000/- {As per the DPCC fee . operate 2015
' strueture )
DD No. 642533 dated 02.03.2015 for Advance charges for consent to from Mar'2015 w0
2 Rs. 10,00,000/ ( Ten Lakh ) operal Mar'2020
) 05 years x 2,00,000/- - perale arf
Advance charges for obtaining i :
' . « Authorization for collection/ -
| RSEERERI | e, |
. LT , . ) Storage/Disposal of Hazardous
% : . waste for next 05 years
4 ] 'DD No. 642535 dated 02.03.2015 for Charges for the form “Consent 1o Fo.
.. ]s. 100/~ (One hundred) optrate” m
5 DD No. 6451.5; }’ldggegggf’:ﬂ?.w 15 for Balance fee as per DPCC directions Balance fee for CTE

N Till daté eonsent has not been granted by the DPCC to Diesel Shed,’ TKD for operation of BT,

Therefore you ere kindly req{sestcd to issue your consent for aperation of ETP at Northers
Railway Diesel Shed, Tughlakabad,

-

' , , . l ! - tth Thanks.
oL . : . : A SL/TKD

s DIA-As Above . . Wl ) L - i

o p—

R TR AR

Z“Am ‘ < v 14 .

File No, DPCC/(10)10H99)/Leg-23 (Computer No. 183622} - -
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Horthern R'aﬂvmy ~Diesel Locomolive Shed
‘. Tughbkebsd, Hew Dathl ;110%#11:.23}’%7
- B enxloam, Fax. - 1
(Upgroded ifis Cetiifled)

No. DSL/TKD/Consent-ETP/2020-PART

The Member Secretary, )
Dethi Pollution Control Committee,
4% Floor, 1.5.B.T. Building,
Kashmiri Gate, Delhj +1 10005

REMINDER-10
Sub:~ Consent for operation of ETP at Northern Rallway l}iesel’Shed, Tughlakabad,

Ref:~ (i) Your office Enquiry Counter Ref, No. — DPCC/EC/2/2/2015/10854 Dated 18.05,2015
. (n) Yqu office Enquiry Counter Ref, No. ~ DPCC/EC/5/412015/10889 Dated 22.05.2015
(i11) Dissel Shed TED latter No. - DSLITKD/Consent/2014/ 1/Corresp. Dated 06.07.2015

{iv) Dieszl Shed TKD tetter No, - DSL/TKD/Consent/201 4/ 1/Corresp. Dated 17.07.2015

‘x% @ With reference 1o (§) above, this: office has submitted an application for obtaining consent for
operation of ETP at Diesel Shed, TUGHLAKABAD a5 per DPCC puidelines. Particulars of fee submitted
zre Cetafled befow: : .

8L : o ) — |
No. DD particulary Reason Period
ﬁDﬁNo. 642532 dated 02.03.2015 for .
| Rs. 12,00,000/ ( Twelve Lakh) | " Renewal charges for consent to March 2009 to March
08 years x 2,00,000/- (As per the DPCC fee | _ - . operate 2015
structure ) .
DD No. 642533 dated 02.03.201%
5 D {;So 10*0&?‘)”03}%? ’i‘tiﬂgaih ) ’for Advance charges If‘er consent fo i'rmr;[ Mai;‘gzoéﬁ o
05 years x 2,00,000/- | Operale S
- - Advance charges for obtaining

b s,

DD No. 642534 dated 02.03.2015 for” futhorization for collection/ | 201510 March

3 5 Reception/Treatmeny/T: ransports/ -
Rs. 10,{}{36{ (Ten Thousands). Storage/Disposal of Hazardous 2020

. E waste for next 05 years
‘DD No. 642535 dated 02.03.201% for Charges for the form “Consent to _
~_Rs, 100/ (Oﬂﬁ huﬁdde} ) - . Qperate® Form

o D_D No.sﬁgﬁf;{gfg{}%}ﬁ'n S for Bajlance fee as per DPCC directions | Balanee fee for CTE

Till date consent has not been granted by the DPCC to Diesel Shed, TKD for operation of ETP,

Therefore you are kindly requested to issue your consent for operation of ETP at Northem
 Railway Diesel Shed, Tughlakabad. * '

-

D/A- As Above

Y
.

. . - . . . : k4
R . . . . ‘ . g -
. i - : [ ’ »e .
- . 15 - EEART L
o £ . R M
; . R

File No. DPCC/{10)(10)(99)/Leg-23 (Carnputer No, 188622)
Generated from eOffice by DINESH JiNDAL, LG{lLegal Cell)

, LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/09/2025 04:20 pm
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e e e
Prmastumd W 28

Haorthern Réi!wuy -Diemol Locanatlve Shed

Tughlakahad, Hevr Datkl 110044,
E—‘m’-'lﬁ'ﬂmﬂmmnm Fax. D11 25360571
Upgroded 145 ¢ entinad)

No. DSLITK D/Consent-ETP/2020-PART -

The Member Secretary,

Deihi Pallution Control Committee,
4% Floor, L.S.B.T. Building,
Kashmiri Gate, Delhi «{ 10004

REMINDER-1T

Sub: -+ Consent for operation of ETP. at Northern Railway Diesel Shed, Tuglinkabad.

Ref: - {i) Your office Enquiry Counter Ref, No, ~ DPCC/EC/21212015/10854 Dated 18.05.2015
. (i} Your office Enquiry Counter Ref. No, - DPCC/EC5/412015/10889 Dated 22.05.2015

(1) Diesel Shed TXD fetter No. - DSLJTKD/ConswUZ%iéll/CarreSp. Dated 06.07.2015

(iv) Dicsel Shf:d TKD letter No, - DSL/TKD/Consent/2014/ 1/Corresp. Dated 17.07.2015

@ With reference tg (i) above, this office has submitted an app!

operation of ETP at Diesel Shed, TUGELAKABAD ag per DPCC g
are detailed below:

ieation for obtaining consent for
uidelines. Particulars of fec submitted

St ' :
No. 1 - _ DD particulars Réason Period
| DDNo. 642557 dated 02.03.3015 for o . _
- Rs, 12,800,000/ ( Twelve Lolkh) Renewal charges for consent to March 2009 to March
06 years x 2,00,000/- (As per the DPCC fee  operate © - - 2015
structure )
¥ 2 -

. bb ;‘;' 1%45330"03?{@(({,{,{12{;%&?35 for Advance charges for consent to from Mar" 2015 to

- = gy ~ i v

05 vears x 2,00,000/- operate Mar'2020

Advance charges for obtaining
DD No. 642534 dated 02.03.2015 for Authorization for collection/

. March 2015 to Marely
3 Reception/Treatment/T, ransposts/
- Rs. 10,000/ (Ten Tiwusands_), Storage/Disposal of Hazardous 2020
. T " ___waste for next 05 years
4 DD No. 642535 dated 02.03.2015 for Charges for the form “Consent to For
Rs, 100/- (One hundred) operate” m
5 DD No. 645;; ?; doaéeg 0%}07'20]5 for Balance fes as per DPCC directions Balanee fee for CTE

Till date consent has nat been granted by the DPCC to Diesel Shed, TKD for aperation of ETP,

- Therefore ym; are ?cis1dly requested to issue your co
"+ Railway Diesel Shed, Tughlakabad,

R S C | _ ith Thynks.
_);‘-- : N " ; ‘i £ ) T
o ) ' o : CA LITKD

. , ME
q .DJAT.{!;S Above L T ‘

nsent for operation of ETP at Nor(lern

-

.
“ i

o ‘ 16
- !
g -

J,,'fv .
- X ’ . . RCTICY
File No. DPCC/O0)(10)(89)/Leg-23 (Computer No. 188622)

¥

/2025 04:20 pm
Generated from eOffice by DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTE-E on 01/09
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* . Frovegpand = z!}f ~ ﬁ

iorthern Rallvay « Dissel Locoemotive Shed
Yughlskobod, How Daiil 110044,
B slLrom Fax. S14.20050871
{ pgmdudlﬁds Ceniflod} ‘

ety i !
3 +
't

. Ne. DSL/TKD/Consgeny/2014/1/Corresp. - o Date: 19.01.2021

~ The Member Sceretary, ‘ MM Q
Dethi Pollution Controt Commatiee, WE, m,m&g&},}';g“
4" Floor, 1.5.8.T, Building, ) _ - Pafiﬁﬂoﬂwrnéotwé%mﬁ
i O F-110006 " BTPATENT OF ENVIRONHE _
Kashmiri Gate, Delhi . ¥ ‘{;bmcj; NCTOQ}%%‘G '
| 1 ' X111§ LGOR, 1387 BUILDING,
. .  REMINDER . FASHIZERE GATE, GELLA-110008

Sub: « Consent.for operation ol ETI at Northern Railway Dicsel Shed,;l‘ughlaknbad.

-

Reli~ (i) Your office Enquiry Counter Ref. No. —~ DPCC/EC/2/2/2015/10854 Dated 18.05.2015
(%) Your office Enquiry Counter Ref. Ne. — DPCC/EC/5/4/2015/10889 Dated 22.05.2015

(iii) Diesel Shed TKD letier No. - DSL/TKD/Consent/2014/1/Corresp. Dated 06.07.2015

"(iv) Diescl Shed TKD letter No. - DSL/TKD/Consent/2014/1/Corresp. Dated 17.07.2015

k"h——’"
% With reference to (i) abave, this office has submitted an application for obtaining consent for operafion of
ETP ot Diescl Shed, TUGHLAKABAD as per DPCC guidelines, Particulars of fec submitted arc detailed below:

§i: l " DD particulars L . Reason ‘ Period
‘ "~ DD No. 642532 Gated 02.03.2015 for T |
+ Rs. 12,800,000/~ ( Twelve Lakh) Renewal charges for consent to | March 2009 1o March
© 1 06 years x 2,00,000/- (As per the DPCC fee g operate ‘ . 2015
‘ siructure ) ) ' .
DD No. 642533 dated 02,03.2015 for Advance charges for consent to from Mar'2815 1o
2 Rs. 10,008,000/ ( Ten Lakh) operate Mar'2020
0S years % 2,00,000/- | P :
e Advance charpges for oblaining.
. , ) Authorization for collection/
: 9
N DDR?:Oi g%ﬁg?ﬁ&?ﬁ%&igiaﬂfgg for . 1 Recoption/Treatment/Transports/ Mareh 2%350 March
T ) Storage/Disposal of Hazardous
: ) waste for next 05 years
4 DD No. 6425345 dated 02.03.2015 for Charges for the form "Consent to |, F
Rs. 100/~ (One hundred) operaie™ s - vonn
. 5 | . DDNo 64561{517Idé1éc3021:07.2015 for ‘ Balance fee as per DPCC directions | Dalance fee for cro

Till date consent has not béen granted by the DPCC to Diesel Shed, TKD for operation of ETP.

Therefore you are Kindly requested to issue your consent for operation of ETE at Northern Railway Dicsel

Shed, Tughlakabad,

s . S ] : . . With Thanks.

| Co Rt Bhor-

SR : .o : . S CE 1IN

: L S O R iy

: ' L ; Divl. Mech Enginae;
D/A~ As Above ' DSL Shad TKD N. Delhi.

. ] , -
R T 18 L
File No?g[i'?EC/(1D)(10)(592/Leg~23 (Cor‘npater No, 133522)" S : S ' ¢

Generated from eOffice by DINESH JINDAL LOtiegal Ceil), LAW OFFICER, DELHI POLLUTION CONTAGL COMMITTEE om 6/09/2075 0420 pm
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SRR

e e g

. g Averooms V)1~ B

« i ‘i'\ “;‘\\ : $

it ® A el naigh Hattheis Winway  Diieand 1 6¢ ¥ H Aoy « o !
‘\‘E [ﬁ. é\}i PN, T (sl ;mg‘_g;:m il ” 6\\(
. f‘; \:.‘:w"“‘ 9!-} . m.ui-ﬂ,r::n-qumm-ygg,(g,m\ Fat ney MMiry i | 2 - J
i ] o e dd e Crttibieat) .Huwém

. * . N . ‘
Ne DSLAR IFConnent LT Fvrposn, . .
! Date: 05,0231
Phe Moeniber Seervian,
Detis? Polhution Control Cesuntitipy,
Voo, L1 Huilding,
Rashmir Gate, 12elh; - HRIN

-

(Rcmimlm“&,&)

subi- Cansent fur Reration of 1P 4y Nurthery Raitway Divsed S, Tunhlakabuay

Ref: . (_i-l ‘s‘}!:ir nl'liw Enduine Commer el Na, - !3§’CC-"I££'I2.’3:’.‘!U¥S!NIE{SJ Dated 1R13.2013
[ir) 3 :j::ra\ﬂsfc-: l%tfqmr} Counter Ret Ny, — DP(.’UHC!SM/‘EUIﬁ/l!léi{ii? Bated 22‘.53-4'.;!!\.‘;.
xfzf} !}'zc-\cl .}hud I‘z}{D fetter No, < 811 KEYCUHS&:HIIE(Ilrffti(“um::-p. Dated 06.07.2015,
tiv I)u:;ci Shad TR fetier N, - i)h‘i.."!’}{D!C‘m:scmil{)Hi-tf(‘um:sp. Duied 17072015,

this shed i a ploneer shedt o Indian Rafhway, Currently this shed iy bl

Viotives which hinnie many of' 1

¢

] ing 1otab 245 nos. Diesl & cleentiy
¢ presigions and VIP 1enins of Indian Railways, A proposal Tor renewal o

o SN0 Kndly awdvice hecessary proceedings and foe struetures i renesal of
CHE R fve yenes Lo, Som 202016 2003,

1 Opente is anor prove

4

Noreaver with reference () athove. this oiliee b submitted an applivmtion for obt

A Hining consent 1o uREte
S Pt Dieo) Shed, Yughfakabad U5 pee DECC

_ _ wideines, Particulars of fee stibmitted are detailed below: ‘
DR . - _ , |
N . DD partientars Reason Period
1 DD No. 643537 daed 0703307 o | I |
; Rs. 1200000/ (Dwelve Lakh) wawui charges for consent 10 March 2009 1o ¢ i
C ] Db vearsa 2.00.000.- CAS per the DPCC oo aperate March 2045, f
| Strouviure ) m__m“mf
) N, 642353 duated 117, EMIENT ’ - . ’
L . PDXNe. 642555 dued F2.03.2013 Tor ] Advance charges for consent ta from Mar' 2015
- * Rl HLOUDOOA ¢ Ten Lakh ) [ operate 1 Mo 2030
i 03 sears x 2.00.000/- pere e
' ] Advance charges for obtaining :
DD No. 642534 dared 02.03.2015 for Authorization for collections - Mareli 2031
Rs. 10,600/- (Ten Thousands). _ Receplion/Treaynenys Frowponts/ ! March 2g3g |
; : Storage/Dispozal of | inzardous waste N ;
i _ R I DD No. 642535 dated 02.03.2015 for Charges for the farm “Consent to | Form 3
‘ . Rs. 100/- {One hundred) : operate” ) r
. DD No, 645617 dated 01.07.2615 for B CC dircetione | Hadance tee fur
L3 ’ alance fee as per DPCC dircetions .. -
P E Rs. 1,00.000/- P 5 C LT

Digscl Shed, TKD has not received any certificate regarding consent to operale ETP, You are requesied to provide .
centificate/rsference document 10 estaBTah expiry date of CTO from 2005-3030. so that fresh proposal for
Consent t5 Renswal {2020-25) may be finalized at departmental level,

-

Kindiy do the needful, . - . . ’ o

AYith Thanks, ,

i/% .!" el
. 3 2ol o
&ag 11 Ag;?af’zs?s?f} E o

‘ - n‘ ‘. (A ot
L T Assiﬁx%m@ﬁ Muehapical Engineer .
- : | M. RIFYDIcseiShed Tughlakabyd
' - ‘ Pose bmne vy, o
S, R ?‘_:l.:‘.' " . ' - -»
LR s .
) « e el . - 'A.-t'
. e 5,
File No. § :@_1_0;(10-;(-5'9)/@.23 (Computer No. 188622)

- - - 1 [ ROL COMMITTEE 0981472025 $4:20 prn : —
eOffice by” DINESH JINDAL, LO(Legal Cell), LAW OFFICER, DELH! POLLUTION CONT oL co L e qleozs 0620 pr o e e
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0F )
1626484./2025/CMC 2 DPCC . L ‘‘‘‘‘‘‘‘‘‘ '

. P Tl A e e owe s A 1 . SRR

N . Gmai-mnsenlhop@ratu Qiesel snea‘mn.r%m Raiky '
B i Gmai| ' -
COH;;(; ;;m“m‘ww Srdme thy «:srd@etkd@qmamcnnw
2 sy to operate Diesel Shad TKD Northerp Railway B |
| Jrdma 153@?%;“ ' T
i OpccemeI@gmail oo 2i.com>

V 2 March 2021 a1 17:28
Raspeciey gir,

: ‘ilkr"’or
consentip Gparale th i
Othor don e ¢ UNiL we had submitieg ication ir i
Sy gféde {cﬂ?ﬁ:ms‘ In this ragarg, kindly refc:rt}z Sn?g I:??uon oriespongeets v e
<. {All concerned documents are attachad withigiziscg

Kingly 1ok |

I A nto the + )

Igli% . maller and advigg further coursa of action,
P,

quisite fees and complated ail
respendences dated 08.00.2018, 12.04.2017,
il for ready referenca)

e ST Sectian Engineer/Goners " )
“—‘:}?’E‘f::l Loca Shed, Tughiakzsbas:fr § -
otthern Railways, Dethi-110044

L -

A H
,Q‘A&;);;:aﬂon Form and other Correspond

4

ance detalfs for Consent to operate,pdf

T e e et Sttt .

4 DRCe (CM&»Z) =dpec.cmo2@gmall.coms ]
5 Tou srdme thd ésrd&alkd@g%&%!.nox’;}c:m ‘ ' 10 Hiaren 2021 et 1:03

Bear Sit, : !
.t Please refer to your above email whergin ri ‘
)  em you have requasted for issuance of conseni w.rt lo Rai i
{S;e{% "Eu%ia}}abad -Inlhis regard It is kindly Informed that you had appiled for Consent to Operale in thy ;i\;fgi%gszﬁia
%Q pericd o Consgnt ta Operate has alrezdy bean completed in May, 2020, Since then ¥ou are operaling your diegel
5 mq witheut anplying for congent to aperate whichls g mandalery reguirement. The consent fae paid along with the
apolication during 2015 has slso been considered Ml May, 2020, :

R et
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" “‘ Sub:- Non-roceipt of refund ,éf advanecs paymont (Rs. 23.10 lakh]

T

‘and land without treating it. BElfluents. gencrﬁtcd‘ at 3m1

“ [CFO) the activities in the workshops qhd sheds genge

_"bndies. In compliance of these ordery, Rai;wagedBﬁ
_Qf}'lS/EnVi.I‘OR/Ul/OS dated 3{?.04.20 5 . isst

. aintenance is;pwarded- to , o ad f]
A Consent S0perate (CTO)Yps aRtainee

: T:'.‘c;z;ru:iii:icﬁl‘s, this was valid..up to 11,

#. ne renewal charges
X -narch, 2015 and RS
S 0020 as advance Charges
44 years were depost
¥ (DPCC)'as mention
e Subject/Mattet

4 No |
il Sl

L__ 1o Operate , —} : & T

AUDIT NOTE PART I .

made to Delhi Pollution Coniyol Gommittee (DP'CQ}i
renewal of ETP jnstalled in Dicscl Shed/TKR. -

Section 24 of the Water (Prevention and controt of Polluy

for, no\n‘-

tlon) Act.
' it law O
1974, stipulated that no person shall knqwingly causirz;icr‘il , Sewer
any poisonous, noxious or polluting matter into any, s way Stalidnp ainfl
; befarg beint
coaching depots are, therefore, rcgugcd to bf; itﬁ»cs:::as/ién .
discharged to the municipal spwage ling or to low &y nf' 5 f3 é,;—g;tio 1
e ;e Consent for [
As per special condition of tbGlAcp’ the Cmmte effiyen agsut;
) i i ll t
25 waste oll, chemicals, sludge, wasie grease eten ;g?;g;l ; q; qscfor;
eavironment, provision of Effluent Trqam:;nt:lw:n into ’se 'é’r /]y{atc’r
necessary for treatment of effluents before dischargin o ide le tr: no.
he instructiops 19
Hed . TP rear major statjons:
prepere a time bound action, plan for sgLﬁpg up ETP 1?3 : t: ETH)
tin of reiéoras revealed that an’ Effluent Trpatment b ~('I‘E<Dr)
Scrutiny of r¢ 4 imstalled af] Diesel Shed, [Tughlakabag 24

F § % j ’ ‘ 8
of capacity 60 Kl/day was ns effinents: and R AR Fcai?

for treatment of, ”g_i:%ié:i‘aiﬁd Ltd; The .cel t
| o pebPyljbog

: M5, Infinite Adue PVt
| bnis regard -ps- Rén “fermgl.an

! - in
Control Committee (DPCC] eng 3,2009. For (further

rx
A
Lendgy
. . uher
; : rate (CTO, railyeay sdministra ¢
certificate 1or Cﬂuscnti;g Ofﬁc Iakhg focz{’ the period !‘mn’rx AMarcl},'%
“1’0- 1akh for the deriad from Ax ml,‘ 2015 1%9
: - for ohteinipg the authorigation for; mgpx
red in ‘gdvance 'té Delhi Pollution Contml G? |
ed - Anct '

ed below:- : ']
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e oy ¢ e i b

" ) H
“Period. - . Fee %Ed '

e Mara2015 | | ’8.12,00,09- (vide |
G .D. No. 4;54%?

©t il 02.03.2015 1 o
3 to March/2020 Rs.10,00,Q00¢. 41
. No. 6423533 guf
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Y

02.03.201 !

1
; ]
» 02,03.2015) |
_i. 3 | Balance fee as per” Deihi | Balanco facd for Consent to | Rs, IOOOD{}/-(wchD
Poliution Control Committee Opcmtc \ ¢ 1 No.645617 dated -
(DPCCY directions ) T ! 01.07 2{355; ! :
4 padvance  charges — for | Marclv2013 fo Marci3020 | Rs. 10,0007 (vide DO
obuaining. Authorization for No. 642534 dated-
collection. Reception/ : 1.02.03,2015] '
Trcatmcnu’l“rans.pcr%s!s:;ora&, . ’ " - F
o/Disposal .of  Hazardous . - i ' . i
waste for next 05 years : ! :
5. {Charges  for  the form i ¥Form ] Rs, EE}OL \?dcm}’;ﬁ
Consent to Opgrate . L 6425351 ed r
- ;
™ L

_Total Fee paid | Rs, 23,10,100/-

t
'

Thus, Railway has dcpos:tcd acivance fees otE Rs. 23. 10 for
cbtaining the Certificate of Consent to Opcmte} {CTO) fmn?. iDelixi
Pollution Control Committee (DPCC), in March, 2009 for the peripd from
April 2009 1o March '2020, but the Certificate for renewal was }nmthcr
issued by DPCC nor informed any reasons for non :encw@ of c&rﬂﬁcﬁtﬂ
although a period of more than 6 years have been laps':d and also the

- period for which the ccmﬁcatc rcquest was sent jhave been %Mpscd
Hence, it is evident that purpose .for v{hlch advanac fees/charges of Rs.
23.10 lakh paid by Raliway to DPCC remaiped wastage: ff’hc:
acknow]edgement fpg.receiving the demand draft {22.00 lakh) submitted
by Railway Administration was configmed by DPCC but certificate of
renewal was not issued tll date although advance ppyment has ca.dy

- been made in 2009, Without renewal of certificate the consent to pmatc:
the BTP is not in order. i ’

Thus, the advance fee paid by was Tequired to get bag k from
DPCC, . but’ 1A did not take concrete] acton ecither to get rm wal of
Certificate or.refund of adyvance fee p@ud 1o DPCC, {Hence, ra;l y has
incurred unfruitivl expenditure on- acctmnt of advance i‘ec i‘or o‘b
the certificate for CTO. of ETP. (

P

f* . This may bc: iockcc{i 4into and feasons for neither ob g t:ne

Certificate for Consent to, Operate (CTO) nor get re.fund of aava?c;c fet:
paid from DPCC may be intimated to Audlt \

‘. V: I3 .
g . i
. . , ' i

L

-
W e T
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por‘a!by ccns;dermg the updated assat vah:es and previom!y pa?d fees, d .'. EE T BN ;'~. 

r.-

*
L g‘--

renewai afconsestto oparate can ‘e subm:tteﬁ T e e e e Y

B

W ow : P - e i e

4 . -i‘..A DL ) - o . . .
- _‘II' .- - - . .-

-ﬁhanhngandﬂegards. T E e T e e e e

L
.
.
~
1
3
-

) s .

mo}(sagmag 21 cs:'bmmer No-u:ss?z)- s -:., - - ) . .
enerated fron( ffice by DlNESHﬂ DAL, Logl_egal Cell) tAW‘ ér-FlCER DELI;%I ?OLLUTION CONTROL_COMMH’TEE On 01/09/2025 041 zp pm

CIn vi‘ew of above yo:.: are requested to k?ndiy-update the relevant data on’ penai so&hat

L,
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-

Department of Environment

“Subjoct.

;; . Rel.

30.01.2023

1/Cotresp. Dated 20.08.2027.

N T

T,

Regarding Consent Foes
urder Alr & Waler Act,

In tofarenco to sbove end
(rel.-1) regarding the
Tughlakabad, i was suggested by,
-reduced from Rs. 21483 Lacs 1o

T

AT e
I g

Naorthern Raltway-Diezel Locomotive

L.No-DSUTKD/Consant/2021 -HComrasp,

Environment Englaooe (Consent Managament Celfy

{Govl. of NCT Dalhi)
Vikash Dhawan-t, Kashmers Gato, New Dalhi

I, Your leftor No, DPCCICMC-IRe
I, Our application dated
UL, Your office emall da
IV, &1, Divil, Audit Off
437 dated 28.06.2021

We have been awarded with the CTO Certificats No.

N S et wnn Y

i
CHE b SO o b T w"acg&,WmmMﬁ"‘f

Issue while applying renewal of consent E

20,08.2022,16.10.202
fed 10.03.2021 & 18.11,2021.
cer ! NDLS Audit Nole Pant
regarding refund of advance payment from DPCC

8s por yo&r éeﬁer’”ﬁs. DPCCICME-
appfication fer consent tp

Avnrazund = Al

CG2&

.
WA b sty
LLR 3

e

WELATOEE 2 el £0 5S4 Hud Py

Cate- 20,06.2023
18

by -‘r’!poQ

&,

has il iET T YRS

5
m,,;‘“"fz

A R,
*

RPTTECE.

Shed, Tughlakabad, News Dethi-110044,
{Upyraded IMS Carlified Shed)

¥
Fg

~

T,
Ao

v

Oy MCT R
ASH#‘WE’ o f,gg;?’ OE??:%
0 operats

2

presentation 12022/4165 dated 30.01.2023,
2,23.11.2022, 16.42.2022 and 17.01.2023

=1 No. D/2-3/PL1IANS37/MI2021-22/436 1o

{iRepresentation /2022/4165 dated
dperate the Northern Railway Diese! Shed
you to epply as fresh-application as our capilal investment cost has been
Rs, 34,09,61,757/- (as per ADME Letter No. DSL / TKD / Consent/2072-

0006124 vith dispatch no, 3286 datad 30,04.07,
Consenl Qrder no, DPCC / CMC / 2007/17930 with date of jssue 24.04.2007 and valig up to 11,03,2000.

] 2, As per DME 7 DSL / TKD Letter No. DSL/TKD /ETR Comesp. Dated 06.09.2044, renewal of CTO
1 Certification for further 05 years was requesled Le. up to 11.03.2018 by paying the due amount of Hs.
: 34500/~ (total fee for 05 years) and asset cost caleuialed at that fime was Rs, 22,7697 B40/-,
. 3. Since 2015, we have sent 14 reminders and so many emails to you in this regard and the fast 140
t Teminder was sent by tha ADME Diesel TKD vide no. DSL / TKD / Ccnsentiz{iidliiﬂcnssp, Dated
05.02.2021 by mentioning that we have already paid an amount of Rs. 23,10,100/- Uil dala,
B Sl | DDNc./dale | Amount of | Reasen Period ]
i o Ne, RS,
ﬁ < b [ 842532 dated |'T2,00000- | Renawal Charges for CTO Tor 68 years | Mareh 2008 i
i - . 02.03.2015 (Twelve Lacs)| @ 2,00,000/- per year : March 2045
i . 2. 642533 dated | 10,00,000/- | Advance charges for CTO for 05 years | March 2015 1o
4 ' 02.03.2015 (Ten tacs) | @ 2,00,000/- per year March 2020
3. 642534 dated | 10,000/ Advance  charges Jor obialning
3 02.03,2015 {Ten authorization for coffection / Reception/
- Thousands) | Treatment Transports Storage ¢
£ , Disposal of Hazardous waste
B . 4, 642535 dated | 100~ (Cre Charges forthe form for CTO From
N N 02.03.2015 hundred)
‘ 5. 645617 dated | 1,00,0007 Balance Fes as per DPCG Oy r
01073015 (Ore Leg) i p ectlons ?;?]Sma fee o
Page1of2
i f;“i&%m&‘: R LTPeto x 5 P b v PR

File No. DPCC/(IDJ{iD)(BS)/Leg_-z's (Computer No. 188622)

' 2075 04:20 pm)
Generated from eOffice by DINESH JINDAL, LO(Leqal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/09,2075
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LAt S

: a:vi?ﬂ
I x
o
N

I

O par GSL ) TKD 4 Consent/2014/1)
-smad from your office stating thay

~ deemed for tonsent o operate {CTO) We

consent lo operate elong vith consent {aa,

RS per Sr, Divil, Audit Officer / NDLS Audit Nole Part
dated 28.06.2021, it was

: asked {o get the refund of ad
vie did not get the CTO Certification fr tha pzificul

&rr

We Initialed a fresh case for CTO from 01.06.2020
we have noticed that the previously paid fees Rs.
eriongously high oulstanding payable fes is
.establishment or we applied CTO for our unit,

Lonsidering {his iSSUs, we have submitted seva
conlinuous follow-ups, you advi '
assel value declar

alion on 20,069,2022 as per ADM
20.08,2022, Howe

ver, any update s st requirad fo be
Desplte our repealed efforts, we have not
discrepancy Issue, ’

~_ Mos! recently,

- Therefare once aga!
the portal, then In fis case it Is impra
also answerable to the audit chjettion received fro

" ndneisstance of CTO Cerlifeation despite the ady
advance, Therefore ve shal have lo conlinue our D
Therefore considering the alorementione
particuiars / Information on

- Once all the above information will be updaled o

v as per updated position accordingly on your portal, . SR
s " Thank you for your afiention to this matter, ., " %

received any

through your fettar dated

clical for us 1o

o o a%i\aol’%ﬁems- plaase gt it noted.

“\u«u LD, G Vi, [ G
@D D Kook [k
v (B Q. G jaMA

t= @ & Aruind (L1

o b Leni [

%ﬂ-\'ﬁ

%,

WQ\/\O
G

Page2 of 2

- 31

File No. DPCC/(10}(10)(99)/14-23 (Computer No. 188622)

. “ ) -
Gene W‘*ﬂ'@%‘h@fbﬂgﬂ 'ee“")“‘l'-m WOEF 3, DELI POLLUTION CONTROL COMWN EE on 01/0%/2025 04:20 1]
P . y CER, C . L

Comasp, Dated 05
the pariod from Ma

viere advised i submit a fr

vance payment of
ar period a3 mentioned

, acCompanied b

23,10,100/- are not u
shown on your podal

E Letter No, DSL/ T

Ve g

02.2021 op 10.03.2021

. we have received an
tch 2008 to 1 s o ToCE

ay 2020 has been tonsidered /
esh application for the renewal of

= No, D!?-i%iPLUANﬁNMIEGZLZZIﬂS to 437
Rs.23,10,100/- from DPCC as

2

Y all the required documents, However,
pdated on your portal, resulting which an
as per caleulalions it is taken slnge the

ral applications to your office since 20.11.2021, Afer
sed Us to submit a fresh asset

value declaration. We duly submitted the Jatast
KD / Consent/2022-1/Corresp. Dated

Shown on your partal reganding this information.

fespanse or resolution towards the payment

30.01.2023, you advised us lo apply for a fresh CTE / CTO.

nitis refierated here if our previous payments are not being reflected {not updated)
2ply for 8 fresh consent to operate at this time !
m the Indian Audit & Accounts department highlighting the
ance payment / fees of Rs. 23,10,100/ ¢
rocess of gelting GTO with the previous appiication, . -
d painls and audit objection,
your partal with the falest / reduceq asset value i..3

on your
as we are

harged by you in

via request you o update the
4,09,61,797/.,

n your, portal then, we will be atle 4o proceed furher
- ’-“’;‘ sf",zl ) ) 3

m

(Anil Maurya)
For 8. DME/DSLFTKD

ptni ] to

Rl Soe [ P T AR “N‘a.j MO

L

ﬁ%mmg%& »X’léa

“wad
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S

File No.

Generated

- R I ) .
gmgzLeg 23 (camputer No 188622) RN v o .

T ﬂ";;@ by ‘DINESH jINDAL LD(Legal Cell},, LAW OFFICEF’- DELHI F(}.LLUTION CONTROL CDMMHIEE on 01/09/20?!_5 Qa- Z_Q pm- -

Evovn i ung :'““l (A

A Horthern Raillway - Diesal Locomotive Shed
k=) Tughlakebad, New Dealhi 110044,

E*iIE mmﬁm@mgi,mg}, Fax -011~263666?‘1

{Upgraded 1145 Certified) -"?"“65 |
‘ Remmder-'I . i -
DSUTKD!Cor‘senU202’1 /0SSR ADI22.05. 2023 o -

Semor Env:rcnment Engmeen(CMGﬂ 1)
DRCC(Govt, 6f NCT,Del i)

Vikash BhaWan Il Kashmere| Gate
New. Deih India

. Sub;ect‘ i}pdate Required for, C{mssnt Fees

Raf LLetter No - DSL!?KDIConsentfzoz'I “/Corresp. Dt,20.06.2023

Sir,

As ‘per ounfprewcu communicatmn regarcﬁng ‘the "consent fees -issue ‘related 1o .the
renewal of our consent to-operate’ app!zchtzon ‘under the Alr'& Water Act,

As referred above in our previeus letter dated 20.06.2023; we have mads sevéral attempls
to address this matter, However, resolution or update on the portal regarding our previous
. payments of Rs, 23,10,100/-is still awalted according to new/revised asset value

“«7" Onceagaln.it Is requested you to update-the status with the latest/reduced asset value of

Rs 34,09,61,787/- on your portal. Once this information is reflected accurately, .we .can
procesd accordingly on your portal,

CWe spprec;ate your attention to this mattér-and look forward to a prompt.resélution: Your
" codperation Is. highly required for us to'move forward.with the renewal.process,

Thanrk: you for your undarstandtngrand ass&stqnce. “

P RS P (AMLW@MJ

S T o Far S DMB BSUNIKD: S‘\ed
' - Tughlakabad, Rew Gelni-4¢

73
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e e +

e L

X SAE e b,

- Dlezol Locomotlva Shod

: W {lorthorn oY

Tughlakabed, New Dolhl 110044,
G ¥ax. 04126360671
{Upgradod IMS Centillad) H

.

Tugghinkaboc
. o ")

| ’ ‘ ‘ ' Re‘miﬁ&érﬁ_‘f 1
DSUTKDICaNsent/202151/CarTash Dt 22.08/2023
Senjor Environment Englneer, (CMGHI
LPCC{Govt. of NCT Delhi)

Vikash Bhawan-J|, Kashmers'Gate - : . o
New Dalhi, India ‘ e

Subject; Updaté Reqired for:Consent Fees
Ref:_dﬁéite};Nc‘.}DSL:ITKDdehs’éhiIZGZ‘E7’,1iCOr}esp:.DiiiZO.Ga.'zoza ,
3ir, |

As ipersolif: pravicus: commuiication  regarding ‘the “consent” fées. Issue’relatédito the
renewaliof our éonsent’to.operate ‘appllcation dnder.the Alr'& Watér Adt .
As referred above in our previous’ lettel dated 20.06.2023;we have made sevaral attempts
to address this matter, However, Tesolution or update on the Rortal regarding our previcus
. payments of Rs. 23,10,100/~Is still'awaited according to new/revised asset value : Co

ST Oned-dgain.it is requested.you toupdate ttie status with the jatestreduced assetivaliia’as

‘f‘“' Rs. 34,08,81,797/- on your. porfal..Once-this .information is’ reflected accurately, :we can
W proceed accordingly on yourportal.
%y We appréciate your-attention to-this mattér-and look forward: to a prompt resétution s Your °

ctdperation is.highly requiréd-for us to move forward with the renewal procass:
- Tharkyou foryour understanding and assistarice, ' :

W : -
- - Q_"J_}g %wbﬂ
N S i - (AMIL MaHeH)
S AR A A R R My B SrDME DSLIVKDM Shed
S . ‘ : Tughlakabad, Now Belni-42

: o : . .
s H ru . ' ) ' i '
W B » ; . ’ - :
U - - ¥ a ' .

o .‘,.33“‘ AL 5 YA

ile No, BPCC/(ICHIOK99)/Leg-23 (Computer No. 133622}
enerated from eOffice by DINESH JiNDAL, LO{Legal Cell). LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/03/2025 04:20 pm
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: T P ey = Ve N ( \_\\;
Rt e g SA LS B L Lo ) . A,s
BT Um0 e e AR e A e

Awvearent ¥) / C

Northern Railway - D:e.,ei i_ocomoiwe Shed
Tughlakabad, New Dethi .110044,
.nmf!--sr metk H.com, Fax- 011-28360871
{Upgraded [MS Certified)

No- DSL/TKD/Consent/2021-l/Corresp, - ‘ _ Dt-22.02.2024

%
Seniof Environment Engineer {CM{:;”) o : . | |
DPCC {Govt. of NCT Delhi) ] .
Q © Vikasgh Bhaw;_,»nl”‘ Kashmere Gate ‘ o .
% ‘New Defh, Indiz - - - . -

Reminder-it

Sub- Update Required for Consent Fees,
Ref- Shed letter dt 20.06,2023 and 2'2.09.2023.

e

Reference [etters were sent for updatmn of consent fee ralated to consent to ope'a’te in the

prce ;mrtaf under t'he Alr and Water Act, The updationin the portal Is to be made for our payments of

- . s

- Rs 23 10,100/-according to our revised asset value,

[

It is again requested to kind| y look fcrward for an early resaiut:on of the matter and refiection
i% f“’ ir';'yo T portal with the revised shed assat vafue of Rs 34 09,61,797 /-. Once our informatlon is reflected
5.’

accurately further action shall be ini tzated at our end Co

¥ .
.

I ForSnDMEf%é?m

L ) ‘ . . 1 St .
L m.m‘a‘&““ i

LT - W O . ;~ B
ﬂ. x> EER
Generated frdm d0fice by DINESH JINGAL Lo&egél Celt) LAW OFFECER BELHI POtiUTIOF\? CoNTROL COMMI"I‘TEE on m/ba}é‘iﬁ‘s 0{20 jpm‘
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Aty e g m oy 2o, 3

-

NMortheéern Railivay - Diesel Locomotive Shed
Tughlakabad, New Delhi -1 10044,
CE- nmlr—-srdmetkd(&qmait com, Fax. 01'2-28350671
{Upgraded IMS Cemﬁed}

No- D'SLfoD'jCoasem[zt!z}.-‘%,f(?mresp. .. 'Dt~16.04,2024"
Senior Emnmnment Engineer (CMC- ) ) o . . . :
DPCE (Gavt. of NCT Delhi) ; L . .
W0 Vikash Bhawanil, Kashmere Gate . b b LR
;'%ﬁmew Dedhi, Indiz o o I R T .
‘ .B_gmindar*ifi L © T - . ‘
"Sa}b Update Reqmr?d for Consent Fees. 51 R .
Ref~ Snad iatter da‘:ed 20,06,2023, 22. 09.2023 and 22. 02 26324 : : T -
A

mentacmad Reference letters weré Sent for updatian of consent fee related to consent tg, operate

A the DPCC portal under the Aif and Water Act howaver, there has been no any resolutlon or update on

. the portal, “done by your side. The Updatmn in the perta& isto be_mada for our payments of Rs 23,10,100/«

acc:ordmg ta our rev:sed asset \:aiue
. . T St L :
Titis agam requested to- kindly look forward for an early resotut!on of the matter ‘and reflection in

; yom’ ponﬁsi with the revfsed shed asset Vaiua of Rs: 34,09 ‘61 ”?97 I bnz:e our informaﬂcn s reﬁected

accurateyfurthera:tmn shall be in tiated atourend‘ e !

X . ' - a,‘ l + ‘ .
Lol :@, Ay L i Far Sr-émsi%nggkr?ﬂé"m
v “ o T ) s R Y
TR Mmﬂm};ﬁ%@o Y .
Lo, S - o QEL};;IEPGALR}TJ; ”OFE%\Q?E?:{:ENT. | TR Tng’hiakabnd New Delhi-4

FIE I ,“f;foggﬁgéwmme‘ oo - .
KASMHERE GATE, DE’"H‘“W%‘ L T
e o ; e
- oo . y . : .
FEN - RIS o, g : ? © ’

; - N D T I

ile No. DPCC/(10}(10){99)/Leg-23 (Computer No. 188622}

benerated frem eOffice by DINESH |INDAL, LO{Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE @n 01/09/2025 04:20 pm

LN
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ot

ﬂ o accurately further action shall be initlated at ourend.

x Northern Railwery . Diesel L«mmnoﬂve Shed

T;ggh!akabad, Neirr Delhi .11 0044
-T2 P—-wru 10 mallcom, Fak. 014 :-21534306?
- {Upgrodad inmg Certified) : !

STt hinkialy
. Lt o

N DSL{TKDr’Comen:{ZQZId/ Corresp, ;
Dt 04,05,2024

Seniar Environment Engineer {CMeC)
DPCC{Govt, of NCT Delhi} ‘

| (aé(ﬁxjéﬂ%j%g;/\

DELHI POLLUTION CONTROL COMMITT
DEPARTMENT OF ENVIRONMENT

Vikash Bhawan-1], Kas
Mo bl » Kashmere Gate S Faoo 1. GOVT,OF HCTOF DELHI ‘
“w dalhi, Indla o ST e e w5y ju. s 4THELOOR, 1SBT BUILDING,
R ¢, 'KASHHERE GATE, DELHI-110006
, . sed R PO T TR *

.
LN T
ey
= 4
i

Reminderty
Sj.lb- Update Required for Consont Fees, -
-Ref-Shed lettor dated 20.66.2023, 22.09.2023, 22.02.2024 & 15 04,2024

As mentioned f ’
ed Reference lattars ware sent for updation of consent fee related to consent to operate

i1 the DPCC pertal under the Alr and Water Act however, there has been no an
the portal done by your side, The updation in the porta] Is to be mad

according to our revised assetvalue, - ¢ - rs
o . : T s { 4

¥ resolution or update on
e for our payments of Rs 23,10,100/-

. -

+ T - . ’ ‘ : "’ B
1L 1S 2gain requested to kindly look forward faor ari'early resoiutlon of the matter and reflection |
! onin

your portai_wa‘th the revised shed asset value of Rs 34,03,61,797 /-. Once our' Iﬁformation is refl
reflected

- ForSr.D Ef}agl‘f}?ég

W

* . . ' . ’ ) BRI : f f R ACM‘WES{.
- e : - (N.R.) Diessl Sheq
. C . Tuphiztakad, Hey Dalni-44

le Na. DPCC/{10)(10}99)/Leg-23 (Computer No. 188522)
anerated from eCffice by [MHNESH JINDAL, LO(Legal Cell), LAW QOFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/03/2025 04:20 pm

1
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Lo
e
e
Northem Raiiway Diesel ‘meotiv& Shed
Tn,;ghiakabad New Delhi .1 10044,
E.ma srdmﬁkgm mall.com, Fax. ﬁ11-2638ﬂ671
{Upgraded |5 Cernf”ed} -
No- DSL/TKD/Consent/2021.1/Corresp, Dt —01.06.2024
Senior Environment Engzneer(CMC-!!) O,tg ?)j\ ¢
uﬂccfsavt of NCT Celhi} , A \2}5‘%
@ SR - AN o oty
¥ Vikash Bhawan-1], Kashmere Gate @{‘% ’i‘-{’}p“‘}'\
- f o s . ' - A Q( N
New Delhi, India @xﬁ@g‘&ﬁ u‘i?f(@“fés@
el o WO O
RN oW A
Wt it S 58 o2
Reminder-y .;0?* o ggﬁx,gg&ﬁﬁ
- . . [} 9‘:‘1‘\
Sub- Update Required for Consent Fees, ¥

Ref- Shed letter dated 20,06,2023, 22.09.2023773.02.2034716,04.2024 and 04,05.2074

As mentioned Reference Eetter/ ere sent fnr u;;dation ofxconsent fee
in the DPCC portal under the Alr ands WatenAct however

refated to csnsent to operate
~there has been no any resoiutlen or update on
-the portal dong by vour side. The up ation fn the porta} is tc; be made for our payments of Rs 23,10 ,100/-

s‘ [ ,"l’f,

according to our revised asset valve,  \ ,',4 : f«i?j-ff YA : .
1o,

® It is again requested to kindly | o:&ward for- an’ga/;; Fesolution of the matter ang reflection In
ﬁyour portal with the revised shed asset value of Rs 34,09,61,797 /-, Once our information is reflected

accurately further act] on shall be initiated at our end,

o I S ) . * For 5r, Dg%ib%l,ﬁég

o sL
fi - , - : , o {N.R.} Diesey Shod
: . - ‘ . Ty How Deml.44
n N
N . )
gy o . *
. ¥ :
A
T i :
o
< .“.?‘:.:, . -
37, ’ 2
y . . r"g : ' ? mﬂ
2) A ’
c so)(m:(%)/Leg 23 (COmP“te' No. 18362 dn mma/zoza GMQ pm =
F”Hgg L:jpfr “ Office’ by, DINESH JINDAL, LO{Legat, Gell), u\w OFFICER' "DELH) POLLUTION CONTROL comw'rfa v
Qenerate o e

-
; - '
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T N W ETI  A Kk Surn s et —————

o | ﬁ"“*‘ﬁ’k}@m ¥ | %

-

Morthern Railway - Diesa! Locomotive Shed
. Tughlaksbad, New Delhi -1100448,

Ezmall-yrd motsiabgmatl.com,: Fox- 01126360671
: {Upgraded IMS Certifiod)

A
g i e, b

s
- No- DSL/TKD/ Consent/2024-1/corresp
DPee "l ’
= Environment Enéineer(tonsent Managemout Golf)
Gepartment & Environment{Govt, of NCT of Delhl)
. Vizash Bhawan, Kashmere Gate, Mew Delhi
r . - R
. S o) .
. : ~ ‘ : ok G of Sast
Sulbi- Submission of fixed 2sset of lasel Loco Shed, Northetn Railway, ‘iu;;f:ia\s' :ﬁﬁ%‘%@a g (p’“’\& o
L | ‘ R N

- g;,v
Currgn% assets value decloration Is attached as annexure- [ The rurrent v olie of shed asset Is shown 2o
As. 28,77,27,60D8. . '

¥

.

itis /nquested to please ackAowiedgs und update the assnt vale n

g f #hes as mentanes above and prociss
our Lase for sesivz “Consent to opprate the sheg”. ’ '

LI

A | 122 F 2624

Asstt. Cnemist & Medadurg at

o ) S ‘ {For 57, DME 1.0}
©® - Ko R

Y ®
* r 8‘38‘3 ﬁ %3.‘3“
s
. {ud®
E
it .
#i
- ) 3
A
“F
-, .
s e -~
#
. Wl -.
FE A
” !*', Py 2 ‘f;»
- . L ::'- . "_3'.
3& . L - ,,'J‘;_. N
File No. DPCC/(10){10)99)/Leg-23 (Computer No. 188622)
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e . . . e T . N - f: e B . — GEEI o
I N . 188622) E PR e S R LT LR LA Ivrs ki
File No.sDPCC/(10)10}39)/Leg-25 (Computer No.' 18 . ; I e BN :

erated fram ot H JINDAL, LO(Legal Celly, LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE b 1(gs/2025 0428 :
Generated fram -€@fiice by | DINESH JINy i AR b AW E Raltom ot 61 - Ty e . SR e i

c Tg}ghigka%{ad, New Delhi ~110044,
=N3tl-—srdme a@qmait.‘com Fax. 011-26360671
‘ {Upgraded iMS Certified)

R _ \r‘*
No- USLfTKD/Consent,!:!pii-Z/correSp

‘ &
o : . O
snvirenment Engineer(Consent Managemant Cell) 474 o 113-"6

21.,09.2024
, o
Department & Envimnment(ﬁovt. of NCT of Delhi) N@s‘g\‘@i@gﬁi\%‘p@
Vikash Bhawan, Kashmere Gate, New Delhi ?ét\%?\@%g%«a@*
‘ A) et :‘
2y o

Sub- Status of change in fixed asset value of Diesel Loco Shed, N@&fﬁﬁﬁaﬁwam Tughlakahad, New Delhi

Ref:- 1) DSUL/T KD/ Consen tht)de/corresp, dated.

12.07.2024
ii} Meeting held on 02,07,

2024 between DPCC and Diesal Loco Shed Officals

oI date G;.O?.Zozd meeting held between Dpce and D!
value declaration, which Is already submitted o date 1,
value is pending, due to which we are unah!

esel Loco Shed Offieials. DPCC asked to submit asset

2.07.2024 by letter vide ref-{i}. 5tili, change In asset
€ to process our case for “Consent to operata”,

itis requested to change the asset value of shed so that we can

‘ proceed further to get “Consent to operate
In by DPCC under the air and water acth, -

( For Sr. DM st o
LA s ! Dt .\%1“,‘ ~

Shed TKD)
ferx AN,
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Northern Railway - Diesel Locomotive Shed
T Tughlakabad, New Delhi -118044, -
E= maﬂ—srdmetkd@maz! coni, Fax- {}11-263806?1
{U pgraded IMS Certified)

Re - . ’
o N mind'er%.‘ i X
No- DSL[TK’{J;’CUnsant/2024~3/corresp ‘ ’
" Environment Engmeer(tonsent Managemem Cell}
: Department & Enwrorwment(sovt of NCT of Deihi)
- Delhi Pollution Contral Committee (DPCC)
Vikash Bhawan, Kashmere Gate, New Delhj

v

nr Subi- Status of change in fixed asset value of Diese! Loco Shed,; Northern Rai Eway, Tughlakabad, New Delhi

Raf -} DSLJTKO}Cnnsent/Zsz Zlcorresp dated- 21.05,2024
ij} DSL{TKD/Ccnsent/ZOM -1/corresp, dated- 12,07:2024
tii} Meeting held on 02, 0? 2024 between DPCC and Dlese! Loco Shed Officials

On date 02,07, 2024 meet:ng held between DPCC and E}iesei Loco Shed Officials,
value declaration, which is alreadysubmtttea on date 12.07.2024 byl
v*ﬁue 13 pending, due to which we are unabie 1o process our case far

DPCC asked to submit asset
etter vide ref-(i}. Still, change in asset
“Consent to operate”,

}‘.

Citis requested to change the asset value ofshed 50 that we can

proceed further to get-“Consent to operate
m by DPCC undef the air and water act”, T
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Northern Rallway - Dies ol Locomot] \
Tughlakabod, New Delhi <11 00331:’9 Shed

Fax. 011.26
(Upgradod IMS Certified) 3400671

Reminder-1t

No- DSU/TRD/ Consent/2024-3/ carresp 02.13.2024
‘5 \ e
Environment Engineer{Consent Management Celi) WO of pi et
) W80 B et OF frnnio,
Department & Enviranment{Govk, of NGT of Delhi] O o OF Mot Bl ot
Delhi Pollution Control Committee {DpCe) a.‘t\‘f,:'g‘_aaé’“ﬁ'
Vikash Bhawan, Kashmera Gate, New Dethi ¥

Subi- Status of change in fixed assat value of Olesel Loco Shed, Northern Railway, Tughlakabad, New Delhi

Ref 1) DSUTKD/CGnsentfzam-z/::orresp dated- 21,09,2024
L} DSUTKDIO::nsentlzc}za-lfmrfcsp, tated- 12.07.2024
iff) Meeting held on 02.07.2024 between DPCC and Diesei Loco Shed Officlals

On date 02.07.2024 meeting held between DPCC and Dlesel Loca Shed Officials, DPCC asked to submilt syset

- velue declaration, which is alreatly submitted on date 12.07,2024 by letter vide ref-{i}. 5tii, cha nge In asget
value [s pending, due to which we are unable to pracess our case for "Consent to operate”.

itis requested to change the asset value of shed so that we can

proceed Turther to get “Consent to operate
in by DPCC under the air and water a¢3”,

3 -
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i\ liorthem Ra:iway Diesel Locomotive Shed
Tughlakabad, New Delthi -110044, -

&whg@gmﬁmam Fax- 011- ,43350571
(U pgraded IMS Certified) :

No-DSLITK.D/Consent/2024 -'ilcf‘orresp

Seni.yr Environment Engineer
Department of Env!ronment (Govt of NCT Delhi)
Vikas Bhawsm-tf Kashmere Gate
New Delhi, indsa

. ‘ m\“" G”“"
. {r\ Sub: Update Required for D|e., -lShe# Tughlakabad Northem%% way For Consent to operata few iy isue,
LY Ref U Lettar No- -NSL/TKD/Consent/2021-1/Corresp. dated 20 06,2023,
' 2} Letler No-DSL/TKD/Consent/2024.1 *orresp. dated 12.07.2024,
)Yoﬁrtcue: No, F.No. DPCC{CMC—EI[Rcﬁpresemat lon/2022/4165 dated 30701723
R
Intelerence 1o above | am writing (o follaw up un our previous comfnunication dated 11 3.12025 ud
your offics regarding the con%ent feus issue related to the renews! of our consent to opﬁm!e e pplication
unde rthe Al & Waler Act,
Y Duanl Shed'TRD been awardat with the CTO Certifleats No, 0-006124 with dispateh no. 3286 dated 30.0¢ 07,
o+ Coneent Qrder .o, DPCC/ CMU/ 2007717930 with date of lssue 24 04,2007 and vahd up to 13.03.2009.

I

- ‘;. . Asperthis office Letter No. DSL/TKD /€TP/Corresp. Dated 06.09.2014 {Annaxure 1), reneswl ot CT0)
” Cerilficetion for further 05 years was requestud Le, upto 11.03.20!9 by payIng the due arrount of it 34504/-
(totn. fee fur 05 years) and asset cott caleutatod of this shod vide offect dated 06.05 14 sasti,
22,75,97,840/- however Ehe fee stricture was chranged 2w the DPCT in 2005 on the bacis of apitl
investinent so fee was pard to DPCC in accordante as per letter [e, DSLATKD/Consent /2014 {1/Carsesp, Dated
ULALECES (Annexure 2) we paki the maﬁdat‘or\; fee required for £10.
&6} , As nur “thit office Letter Nu U§L{‘W‘J!Ccnsentf201 q/ifﬁmresp Date 20.05.2015 {Annexioz 31 i nifice
© submhtaf esh apghcation for obtaming authorization for mtiectian ste ragv disposal of hazardaus weste at
r\.orthern Railway Diesel *‘*ed ‘Tughlakabad.

4; Asperyeour office Enqufr\; Cc;unter Ref, No.-DPLC/EC/5/4/2015/10889 dated 22.05. 2005 (Anmesre 4) you
" askad for subimission of phuto; vaphs of display boards 1 and 2 along w'th phatopraphs nf contalner of
hire: ‘Gous wiaste for pmcessm, our CTO . equast. Same has been subrmatted to your ofﬁce as puer this ofic
Lettsr No, DSLf’KD/Conéeat/ZUl4/1/’C0rresp Daied 17.07.2915 {Annixure 5),

ST AN per this office Letter No. DSL/TKD /&R Corresp. Dated 08.03,2016 (Annexure 6] Lhis alfize sent y'ou fist
réminder for processing our CTO requst. Since 2015, this office zant 13 mure reminders end so many emils
to vou fIn thls regaru and the last 14th reminder wos sent by the *H1; office vide letter no. DSL TR/ Consesr/

2014/1/Corresp. Datad €5, 02.2323 {Annevure 7) by mentionirg, that this office have alriady paid an amount
of Rs 13 19 mof til date. ’

TV
I ot . . . EURE

File No, SPCC/UO}(m)(ss)/Leg 23 jcomputef ‘No. :ssszz; S ‘ Lo . s e

Generated from eOffice by DINESH J}NDAL LD{Legal Celi), LAW OFFICER, DELHi POLLUTIGN CONTROL COMMITTEE on o:/omozs 04:20 pm
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& AsperYour office letter No.§. Ro.DPCC/CME Raprese

of mMation/202244165 dated 30/01/23 {Annexure 8)
thls offiee nmqu 2 submit o frosh application for the renowal of eanseqt 1o operate al
This offite inltiyt

. ed s fresh case for €70 from 01.06.2020, Atcompanied by att the required documents,
However, this office have noticed that the proviously paid fees Rs.23,10,100/- was not updated on your
poreal, resulting which an rrroneecusly high sutstanding payable fec Is shown on your portal as per

caleutations 1t seems that it has calevlatedi it i taken since the establishment or we applied Cro for aﬁr unit,}
1 As monliop

red In our pravioys {elter NouDSm}(DJCcnaenUzom
{Anrexure 9} this offica made

resolulion or ulato on the porial reg
hern are g dotulls

ong with consent fee,

~HCorresp. Dated 20.06.2023
is malter. However, there hag been no

yments of Rs. 23,10,100/-, To recap,
of our paymeniy
L SLFT LD Ro. Tt Amount of /s, T Reasen [ Perog
| @ R N It cptrepe: B2.08.2015 | 12,50,5657 Renewal March 2009 to March 2015
4 i ‘ ) Charges for CTO "
! for 06 yesdrs
2 } 643533 Jated 02.03.2015 {10,00,000% Advance March 2015 to Iarch 2020
i . chargesforCTO | | ~
! o for 05 years
3 | 542534 daled 02032018 16,0005 Advance T
% ' charges for
L - hazardous waste
4 { 842835 daled 02.03.2015 | 100/ Charges for the
-} ‘ _ " CTO application
A - form .
g | G587, daled 0107.2075 | 3,00 0007 Balance Fee as | Balancs fes for 575 =
K e p?r{);?qc l
[N ‘ Directions .
8, On{07/2024 avides confarence was held between DPCC officials and Diesel Shed Tughlakabad
s Nesthem Raiway officials where you have suc
g.ﬁP? (=l ;

gyested subenitting a fresh
shed ansel value and sarmie was submitled i yau as per Letter No-DS
ﬁf-ﬁ'cnesp, Dated 12.07.2004 {Annexure 10V, Last writtan communica

atsel vaive wes done on 02.12.2024 videthis office letter
Dated 02.12.2024 as Reéminder |1 {Annexure 14},

declaration regarding our

LTKD/Consent 2024

ton regarding ehange in ficeg
No-DSLﬂ”KDfSonsganZ#1chzrresp.

. Our efiers \o submit & fresh asset value Jeciaration have not yiélded an

Y updates on yaur potat,
remains ynable to procead with'a fregh consent application unth this 1ss

ond wiy
ue s resolved, We Kinely arge you to
prioriize the updale of the lalestreduzed asset value of R=.26,77,27 608/ on your portaf, Once thie
information ig reflecied accurately,. i ed position on your pusial,
We appreciste Your a'tention to this matter and look forward 10 & proimpt resclution, Your cooperatiian iy
enucial for Us o mova forward With the renewal process. -
Thahk you for your understanding and assistance.

»

. P ) I b l
. Ly : wma;vsu‘ac)ﬁ‘

x - o
P §
SO ML

File No. BPCC/{10)(10)(99)/Leg-23 (Computer No. 188622)
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Horthern Railway - Diesel Locomaotive Shed
Tughlakabad, Hew Delhi 110044, _
T mitaee o e Faxe 041 95360674
{(Upgraded 138 Certified)

+

. : /)/" //A .
No- ELSL/TKD/Consent/ZUlA-I/wrresp % (\j\{\g’ . 30.05.2025
Member Secretary \ vi\rx 7
&th floor, Cwing, Q e \\}g\r /

Deihi Secretariat, | p Estate, Delhi-110002 /

. -//‘)56 O
Sub: Show Cause Notice for im

position of Environmental Compensation
Refr i} Drce Letter No. F. No, D?CC/CMC-“/NGT/OA NO‘132/2023/1??3, dated- 17.04.2025
i) Railway Diese! Shed’s letter no, DSL/TKD/Consent/Zt}Zd-—1/corresp, dated- 05.05.2025
it} Hon'ble NGT order dated 21.05.2025 against M.A. No. 147/2024

» reply was submitted to DPCC vide ref {ii). Further Hon'bla

advised DPCC to take decision furth

er on the matter.
In this regard kind attention is brought towards foll

owing important facts.

3

xure-l{a) to I(g).
shed’s discharge

100 KLD {Annexure

had never
ot causing environmental damage by

way of discharge,
Regarding aperating withou informed that i May, 2015

Railway Shed had submitted a fee of Rs. ,23_.;‘;1:0§=Iakh5 {Annexure V(a) to V(b)) for
Providing Consent tq Operate(CTO) certificate up to 2020 In this regard, 13 Nos. of

i - 8622) . e
Fiie No. DPCC/(10K10)(98)/Leg-22 (Computer No, 18 i oane
Generated from eOffice by DINESH JINDAL, LO{Legal Cell), LAW CQFFICER, DELHI POLLUTION CONTROL COMMITTEE on 01/09.{2(3.2_5 04:24 p
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formal toMmmunications with DPCC were done {Annexure-V), however required CTO
certiticate couldn’t he veceived. Further, while applying for fresh CTO, fee of Rs, 23:10
takhs was not found updated on DPCC portal. On portal, fee for CTO was being
demanded 2009 anwards. Thus shed could not obtain CTO due to non updation of
already paid fee and revised asset value. Moreover, shed’s asset value was also got
changed during course of time. For resolving these technical issues, 7 Nos. of formal

communications were made with DPCC from September, 2023 to April, 2025, However
these technical issues could not be resolved till date.

i
¢
:
]

In light of above facts it ig evident that shed is not causing any damage to the environment angd
tonsent to operate could not he obtained due to non resolution of pending technical issue at

DPCCUs end, Thus it is requested that Railway Shed Tughlakabad he exempted from levy of
environmental compensation @40000 per day. -

Sr. Divisional Mechanical Engineer
Diesel Locomotive Shed, Tughlakabad
New Delhi- 110044

Capy to-

it DRIM/Delhi- for king information please . -
1 ADRN/Adsmin ~ far Kind Tnformation nists.
1) CME/DSL & DM for king

BB tio. DPCC/1I0NI0)(39)/Leg-25 4 g2z} L -
Generated from eOffice by DINESH JINDAL, LO{Legal Celt), LAW OFFICER, DELHI POLLUTIGN CONTROL COMMITTEE on 01/09/2025 D4:24 pm
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Through E-mail/Speed Post

— D DELHI POLLUTION CONTRO1, COMMITTEE , .
BPCC DEPARTMENT OF ENVIRONMENT J, hFE
== (GOVT. OF NCT OF DELHI) ‘,\.
N 31 FLOOR, BLOCK-I, DMRC IT PARK BUILDING, N ;/ Loty For
SHASTRI PARK, DELHI-53 * :
( visit us at website : http://dpce.delhigovt.nic.in/ )
F. No. DPCC/CMC-H/ o1 Date: o9{04 { Do2g
Ta,
Member Secretary

Central Pollution Control Board
Parivesh Bhawan

East Arjun Nagar,

Shahdara, Delhi-110032

Sub: Clarification regarding consideration of reduction in capital investment of
Railways/other govt. agencies w.r.t. obtaining consent from DPCC- reg.

Sir,
This is reference to consent to operate obtained by Northern Railway for Diesel Loco
shed at Tughalakabad, Delhi under orange category on 24.04.2007 valid upto 11.03.2009
from DPCC with Capital Investment of Rs.214.83 Cr. Subsequently, DPCC had revised its
consent/authorisation fee structure as per the approval of DPCC in its Board meeting dated
09.12.2009 based on Capital Investment and other criteria for different cate.gorie:s. The unit
has informed that the Capital Investment is Rs. 22,76,97,840/- in the year 2014 vide its letter e
dated 06.09.2014. Consent fees was paid by the unit as per the reduced Capital Investment. \—“

In view of above and Railways being the Govt. entity, you are requested to kindly
direct the concerned in CPCB to clarify whether such reduction in capital investment can be
considered keeping in view of the similar instances in other states. An early response in this

regard will be highly appreciated and can facilitate the Railways to apply for CTO withaut

Incharge, CFC-II

Email: bmsreddy.dpee@delhi.gov.in

Dr.B.M.S. Reddy

Senlor Environmental Engineer
Delhi Pollution Control Committee
+4*Floor Block-1 DMRC IT Park
Shastri Park Delhi-110033

further delay.

File No. DPCC/(10)(10}{99)/Leg-23 {Computer Mo, 188622)
Generated from eOffice by DINESH JINDAL. LO(Legal Ceil), LAW CFFICER, DELHI POLLUTION CONTROL COMMITTEE on 27 /0872025 02:41 pm
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Z-23011/50/2025-CPW/e-267685
Government ¢f India
Ministry of Environment, Forest and Climate Change
{CP Division)
2™ Floor, Prithivi Wing. Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi — 110003,

Dated: 25" July, 2025

Office Memorandum

Subject: Discussion on certain issues relating to the'Grant, Refusal or
Cancellation of consent guidelines issued under the Air Act and the Water Act-
reg.

The undersigned is directed to refer to the discussion held in the meeting on
16 July, 2025 (Wedneséay} under the chairmanship of Shri Neelesh Kumar Sah,
Joint Secretary. MoEF&CC, Gol and in this regard, the ‘Record of Discussion’ {RoD}
of the meeting is appended herewith for kind information, reference and further
necessary action.

-

2. This issue with the approval of Competent Authority. /&%’»
\ Q*/// 1ol 9
e flse=
Prasoon Tripathi
Under Secretary to the Government of India

Tele. No.-011-2081-9386
Email 1D: prasoon.tripathi76@gov.in

i.  Member Secretary, Central Pollution Control Board
it. Member Secretary, Dethi Pollution Control Committes
Hi.  Member Secretary, Andhra Pradesh Poliution Control Board
iv.  Member Secretary, Odisha Pollution Control Board
v.  Member Secretary, Assam Pollution Control Board
vi.  Member Secretary, Bihar Pollution Control Board
vii,  Member Sec¢retary, Rajasthan Pollution Contral Board
viii.,  Member Secretary, Kerala Poltution Control Board
ix. Member Secretary, DNH & DD Pollution Control Committee
x.  Shri Dinesh Runiwal, Sc. F
xi,  Sh.A. N. Singt, Sc. F
xii,  Shri Vimal Kumar Hatwal, Sc. E
Copy to:
i PPS to IS (NKS), MoEF&CC
f. Director, CP Div.,, MoEF&CC

File No. DPCC/(10}10}(99}/Leg-23 {Computer No. 18B622)
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Records of Discussion’ of the Meeting held on 16.07.2025 to Discuss on
certain issues seeking clarification relating to the 'Grant, Refusal or
Cancellation of Consent Guidelines issued under the Air Act and the Water
Act.

*kkkE

1. A meeting (in hybrid mode) was held on 16.07.2025 at 4:30 PM under the
Chairmanship of Shri Neelesh Kumar Sah, Joint Secretary, Ministry of
Environment, Forest and Climate Change (MoEF&CC) to discuss the various
issues received in the Ministry from DPCC, PCB Assam, Bihar SPCB, PCC of DNH
&DD, Kerala SPCB and also directly from M/s Ultra Tech Cement Ltd., Refineries
Division ot IOCL and BPCL.

2. The Representatives from the Central Pollution Control Board (CPCR), the
concerned SPCBs/PCCs and the officials of MoEF&CC have attended the
meeting. A list of participants is placed at Annexure |

3. At the outset, the meeting commenced with a welcome note from the Chair,
who provided a concise overview of the issue at hand which was related to the
provisions of Grant, Refusal or Cancellation of the consent as outlined in the
Guideline notified under the Air Act and the Water Act, i.e. G.S.R. 84(E) dated
29.01.2025 and G.S.R. 85(E) dated 30.01.2025, respectively. Following the
introduction, all the participants were requested to raise their concerns in sequence
and to contribute their inputs to facilitate further discussion.

4. Following comprehensive deliberations, the Chair provided authoritative
clarifications on all issued raised during the discussion.

Inputs/Suggestion of Stakeholders

5. The Representative of the Bihar SPCB, has highlighted a discrepancy
between Hindi and English versions of the Consent Guidelines, specifically in the
second schedule of Para 5 Clause 2. In the English version, authority to prescribe
a lower fee rests with the State Government, whereas the Hindi version assigns
this authority to the State Board. Consequently, the Bihar SPCB sought
clarification regarding whether the responsible authority is the State Government or
the State Board.

Action: This anomaly will be rectified in next amendment of the guideline.
(MoEF&CC)

6. The Representative from Assam, has highlighted the challenges in granting

File No. DPCC/(10)(10)(99)/Leg-23 (Computer No. 188622}
Generated from eOffice by DINESH JINDAL, LO{Legal Cell), LAW OFFICER, DELHI POLLUTION CONTROL COMMITTEE on 27/08/2025 02:37 pm
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Consent to Establish (CTE) to healthcare facilities, hotels, restaurant & eateries,
bakeries etc. because of the stringent establishment criteria outlined in the
guideline.

7. The Representative from Delhi sought clarification regarding the
consideration of capital investment reduction. However, as per the DPCC, the
matter is sub-judice, therefore, it was not taken up for discussion.

8. The representations submitted by BPCL from Andhra Pradesh and IQCL
from Odisha sought clarification on whether associated facilities for the proposed
project could be constructed /installed within 0-500 meters of surface water body,
natural ponds. The matter was discussed in length, and it was noted that the
diversion of Nalas or water bodies is not permissible. Additionally, the guidelines
related to establishment of red / orange / green category industries near water
bodies or forest land have been adhered to by respective State Board, with due
consideration given to the relevant notifications such as CRZ notification etc.

Action: The issue remains under consideration and will be taken up in further
discussions

(MoEF&CC)

9. The representation submitted by M/s UltraTech Cement Lid. from
Rajasthan relates to the requirement imposed by the Rajasthan SPCB for obtaining
separate CTE/CTO for the railway siding that have existed since the inception of
the plant. It was pointed out that the CPCB guidelines issued in 2015 already
clarify that railway siding located within industrial premises fall under the purview of
the plant’s existing consent.

Action: Upon discussion, the representative of Rajasthan SPCB was requested to
review the matter and following examination, inform the MoEF&CGC/CPCB.

10. No representative from Kerala SPCB attended the meeting so the issues
raised by Kerala SPCB could not be discussed.

11. The representative from the Union Territories of Daman & Diu and Dadra &
Nagar Haveli raised issue of implementing a Self-Certification / Third Party
Certification mechanism for all categories of industries (Red, Orange & Green) for
obtaining CTE and CTO. While the proposal was considered, it was noted that
self- certification is not feasible due to the absence of empaneiled and certified
auditors. It has been observed that the concept of self-certification may be thought
of to introduce in green categories of industries, contingent upon establishment of a
robust and reliable mechanism for certification framework.

10

Filez No. DPCC/(10H10)(99)/Leg-23 (Computer Na. 188622)
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Action: Following detailed deliberation, it was decided that CPCB will undertake a
study and provide category of industry wise data of non-compliance with norms
during subsequent years of operation or renewal of consent to operate. It will also
assess the possibility of introduction of the self certification / third party certification
mechanism.

(CPCB)

12. Meeting ended with thanks to the Chair and to the participants.

dededehde

Annexure |

List of Participants
. Shri Neelesh Kumar Sah, Joint Secretary (CP), MOEF&CC — In Chair

ek

. Shri Pazhaniyandi V. Pillai, Director, (CP) MoEF&CC

. Dr. Sonu Singh, Scientist ‘E’ (CP), MoEFCC

. Shri G. Thirumurthy, Scientist ‘E’, CPCB

. Shri Dinesh Runiwal , Sc. F, 1A Dn., MoEF&CC

. Dr, Vimal Kumar Hatwal, Sc. E, 1A Division, MOEF&CC
. Andhra Pradesh SPCB

. Assam SPCB

o 0 N o ¢, e W N

. Delhi Pollution Control Committee
10.Rajasthan SPCB

11. Bihar SPCB

12. Daman and Diu and Dadra & Nagar Haveli

13. Prasoon Tripathi, Under Secretary, MOEF&CC

*RKKK
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DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT Al 1
(GOVT. OF NCT OF DELHI) I_l FE

\.I
—-————imﬁ 3™ FLOOR, BLOCK-1, DMRC IT PARK BUILDING, \§ ﬂ festle for
ul SHASTRI PARK, DELHI-53 Enviranment
| | ( visit us at website : htip:/dpec.delhigovt.nic.in/ )

F. No. DPCC/CMC-I/NGT/OA No.13212023/ | S84 Date: | IOQ'/’J’OMA
To,

The Senior Divisional Mechanical Enginecr,
Northern Railway,

Diesel Loco Shed, Tuglakabad

New Delhi- 110044

Subject: - Order for imposition of Environmental Compensation (EC)-reg.

Whereas, Central Pollution Control Board has delegated all its powers and functions
under the Air (Prevention and Control of Pollution) Act, 1981 and Water (Prevention and
Contro! of Pollution) Act, 1974, as amended to date , in respect of Union Territory of Delhi to
Delhi Pollution Control Committee (DPCC) vide Notification dated 15.03.1991.

And whereas, the whole Union Territory of Delhi has been declared as an Air
Pollution Control area, under sub section (1) of section 19 of the Air (Prevention and Control

of Pollution) Act, 1981, as amended to date, vide Notification of Ministry of Environment &
Forest, Govt. of India, No. GSR 106 (E) Dated 20.02.1987.

And whereas, as per the mandatory provisions u/s 21 of the Air (Prevention and
Control of Pollution) Act, 1981, no person without the previous consent of the State Pollution

Control Board (DPCC in case of Delhi) shall establish or operate any industrial plant in an

Air Pollytion Control Area.

And whereas, as per the mandatory provisions w/s 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974, no person without the previous consent of DPCC shall
Establish or take any steps to establish any industry, operation or process or any treatment
and disposal system or any extension or addition thereto, which is likely to discharge sewage
or trade effluent into a stream or well or sewer or on land, bring into use any new or altered

outlet for the discharge of sewage or begin to make any new discharge of sewage.

And whereas, inspection of Diesel Locomotive Shed, Tugalkabad (Northern

Railway) (hereinafter referred as “Addressee”) was carried out by efficials of DPCC on
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18.12.2023 in presence of Railway officials. The following deficicncies were observed: No
oil and grease was seen being discharged into the drain from electric locomotive shed and
certain deficiencies were observed apart from operating without Conscnt to Operate under
Water and Air Acts.

And whereas, vide letter dated 15.01.2024, few suggestions/recommendations were
given to the addressee unit in response to which the Railways submitted that the installation
of STP at DSL/Shed/TKD is undergoing as the construction work has been started and will be
completed soon.

And whereas, Show cause notice was issued to the unit vide letter dated 17.04.2025
regarding discharging untreated waste water, operating without CTO under Water and Air
acts and Non-installation of requisite STP,

And whereas, directions under section 33A of Water Act, 1974 were also issued on
vide letter dated 17.04.2025 directing the addressee unit to Install and commission a 100
KLD STP by 31.05.2025 and to apply for CTE and CTO by 31.05.2025.

And whereas, the addressee unit submitted a reply to the above said Show Cause

Notice dated 09.05.2025 which has been considered, examined and found not satisfactory.

And whereas, the matter was taken up by the Hon’ble NGT in OA No. 132/2023, and
by order dated 21.05.2025, the Hon’ble Tribunal has directed DPCC to decide the SCN in
accordance with law. ' '

Now, thercfore the addressee unit is hereby directed to deposit an amount of
Environmental Compensation (EC) of Rs. 2,06,00,000/- for 515 days of Non-compliance
(18.12.2023 to 15.05.2025) in the form of Banker’s Cheque/Demand Draft or through
RTGS/online system in Account No. 40071442347(IFSC Code: SBIN0005S715) (Bank &
Branch: State Bank of India, Kashmere Gate, Delhi-| 10006) in favour of Delhi Pollution
Control Committee or DPCC within 15 days.

Further, the unit is hereby given a final opportunity to apply for CTO with full
applicable fee and requisite test reports on OCMMS within 15 days.

This issues as per the approval of Chairman, DPCC.

Vi

Incharge, C-1I
E-mail ID: bmsreddy.dpee@delhi.gov,in

Dr.B.M.S. Reddy.
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